
DIRECTORATE GENERAL OF「 OREIGN TRADE
(DES― II SECT10N)

RATIFIED IVIINUTES OF TIIE NORⅣIS COⅣ IⅣIITTEE― II ⅣIEETING

NO.22/81 HEIノD ON24.01。 2017

Plcasc iヽ otc

l'or inibrination ol｀  cxpo■crs, Norms Committce― II handlcs aH cases pcrtaining to

llxation/ratillcation ol｀ norins ibr Export Products faHin3 under I´ I｀C(1lS)Chapter 72 to

76,78 to 80,85.(〕 olllinunications in rcspect of cases/pcrtaining to NC― II rnay be sent to

cillail addrcss: nc2.dtit々 71nic.Hl

ln ccrtain cascs thc dccision of thc Norms Committcc rcfcrs to thc Rccommendations/

()bscrvations/1)crlcicncics rcccived frorn the conccrncd′ I｀cchnical Authorityo Wherever

applicablc,a scanncd copy of such document has been placcd at the end ofthe Minutes,

i1l running scrial orders. 
′
「hc concerned flrm/company may go through thc same and

rcspond accё rdin31y.

Sirnilal・ ly, a scanncd copy ol｀ thc blank Standard Deflcicncy 17ormat,which may 「lnd a

rcibrcncc in NC dccisions,has also bccn attached in the cnd.′ 「 his rnay also bc referrcd to

by thc conccrncd llril1/company and inay be responded accordingly.

′
I｀hcヽ orm s(〕omnlittcc has takcn dccision only、 vith respcct to technical aspcct/、 vastage

no rills. Vヽhilc rcdccllling thc applications, RAs should check that the applicant has

ib111‖ cd a‖  rcquircmcnts as prcscribcd  in policy/proccdure including thosc in Policy

(lirculars No.50/2009-2014(RI〕 2010)dated 28th Deccmber,2011, Policy Circular
No.14(RIう -2012/2009-14,  datcd  4th  lrcbruary,  2013  and  O.M. No.
01/92/180/Ⅳlisc./Aヽ4.13/PC― V1/10 datcd 15,04.2014 or any other provisions under

ド
′
I｀ P/HBP%rl〕ODC.

'l'lre Mcctirrg No. 22181 dat"cd 24.01.2017 of Norms Committee-ll for the ycar 2016-11

hcld on 24.01.2017 undcr thc Chairrnanship of Shri Jaikant Singh, Additional Director General

of Irorcign 'l'rade to considcr thc lollowing applications lor ratillcation ol norms in rcspcct of
advarrcc ar.rthorizations undcr t)u1y Irxemption Scheme (Chapter-4) ol' Iroreign 'l'rade Policy
2015-20. 't'hc 

f ollowing rnembcrs wcrc prcsent in the mecting:-
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Case No.:3/19/81-ALC2/2016  Party Namc:AVON l・ U BIt′ I｀I]CH
PVT lンTD

Mcct No/Datc:22/8卜     Approvcd
AIンC2/2016
24.01.2017

Lic.No/Datc:0510327267

14.06.2012

Decision : NC decided to ratify the norms for the abovc AA as pcr DIpp UO No. l2l5l}Ol7-'fSW/l dated 24 l0ll20l7 as under:

Advance Authorization may be ratified as under on rcpcat basis as per their Advancc
Authorisation No. 05103 19962 dated 13.03.2012:

l. Quantity of import item may be allowed as applied for i.c. 407 M'l' inclusiv e ol. 4.9 oh

wastage.

RA may take suitable consequential action accordingly.

HQ Filc

:01/81/050/00418/AM17/

HQ Flle

:01/81/050/00527/AM17/

HQ Filc

:01/81/050/00118/AM14/

HQ Filc

:01/81/050/00387/AM14/

RLA Flle

:05/23/040/00074/AM13/

RI´A「 ilc
:05/23/040/00451//ヽ 4ヽ12/

RLA Irile

:08/24/040/00032/AM14/

RIン A Ililc

:32/21/040/00032/ノ Mヽ14/

Iン ic.No/1)atc:o510328727

03.07.2012

Mcct No/Datci22/81-
‐
AIンC2/2016
24.01.2017

Lic.No/1)atc:o810120617

30.04.2013

Iフ ic.No/1)atc:3210063581

29.05.2013

Status:

Dcfcrrcd

‐
Dcfcr Datc:

0703.2017

No.4&5 of

Status:

1)cfcrrcd

Dcfcr Datc:

07.032017

MOl〕「 For

Status:

DcFcrrcd

I)clbr I)atc:

07.03.2017

to MOD for

Case No.:22/22/81‐ ALC2/201` Party Namc:DELTON CABLES MectNo/Datc:22/8ト
1ッTD.                 AIン C2/2016

24.01.2017

Decision : NC decided to ask the firm to submit information in rcspcct of Sl.
standard defi ciency format export productwise..

The case stands deferred to 07 .03.2017.

Case No.:2/8/81-ALC2/2013   Party Name:EPSILON

BAl■
｀
ERIES PVT.1´ TD.

Decision : NC observed that application lor thc abovc AA has bccn rcferred
comments. NC decided to await thcir comments and dcfcr thc casc.

The case stands deferred to 07 .03.2017.

Case No.:l/23181-AL,c2/2013 party Name:MAK coNTRol.s Meet No/Darc :22/gl-
AND SYSTEMS PV'f I,]'D. AI,C2/2016

24.01.2017

Decision : NC observed that apprication for the abovc AA has bccn referred
comments. NC decided to await their comments and defer thc casc.

The case stands deferred to 07.03.2017.
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HQ IlilC

:01/81/050/00484/Aヽ 416/

Casc No.:1/14/81-AIッ C2/2013

HQI'ilC

:01/81/050/00206//ヽ M14/

HQ「 ilC
:O1/81/050/00067//ヽ M15/

Case No. : I 7/2181 - Al,C2l20l 4

9

I IQ I:ilc
:0 I /8 l/050/000 I 8/AM I 5/
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f{}qr qrqrv q6rftyrr57q
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RIン A Ililc

:05/23/040/00060/AM14/

Party Namc:TTP

TI〕CHN01ン OGlltS PRIVATE
Iッ Iヽ41′ I｀ 1う 1)

RI′A「 ilc

:07/24/040/00155//ヽ M14/

RIンA「 ilc

:03/94/040/00498/ノ M`14/

Mcct No/Date:22/81‐

ALC2/2016
24.01.2017

Lic.No/Date:0510355879

31.05.2013

Mcct No/1)atc:22/81-

ALC2/2016
24.01.2017

1ン ic No/1)atc:0710098022

03.092013

Mcct No/Datc:22/81‐

ALC2/2016
24.01.2017

Lic.No/Date:0310767077

21.012014

refcrrcd to DHI

Status:

Deferred

Defer Datc:

07.03.2017

Delhi.NC
tヽvo sct of

Approved

Status:

Dcfcrrcd

Dctr Datc:

07032017

for comments. NC

Casc No.:9/23/81-AIッ C2/2015 Pany Namc:JMW INDIA(P)
Iン H).

Dccision : NC observcd thal hard copy of the application not rcceived from CLA
dccidcd to scnd a rcmindcr to the conccrncd Regional Authority to forward
application alongwith ncccssary documents lor cxamination of the case.

'l'hc casc stands deferrcd Lo 07.03.2017.

Decision : NC dccidcd to ratify the norms for the above AA on repeat basis with AA No.
0710095328 dated 10.05.201 3 as pcr rccommendation of DHI represcntative present in the meeting .

'l'hc casc stands dcferrcd to 21.03.2011.

Casc No.:62/2/81-Al′ C2/2014  Party Name:CROM PTON
GREAVES LIMITED,

HQ IlilC RI′ Al'Hc
:01/81/050/00063/ノ M`15/       :03/94/040/00901//ヽ M14/

1)ccision :NC obscrvcd that rcply of thc rlrin has

dccidcd tO a、 vait thcir commcnts and dcfcr thc case.

′
I｀hc casc stands dcfcrrcd to 07.03.2017.

Casc No.:66/2/81-AIノ C2/2014  Party Namc:CROMP′
「 ON

GRI〕 AVES LIMITI〕 D,

been

bccn

Mcct No/Datc:22/81-

ALC2/2016
2401 2017

Lic No/Datc:0310767749

24.01.2014

refcrrcd to DHI

Status:

Dcfcrred

Defer Date:

07.03.2017

for comments. NCDecision : i'r-C obscrvcd that rcply of the firm has
dccidcd to await their commcnts and defer thc case.

'l'hc casc starrds dclcrrcd to 07.03.2017.

Party Namc:VSM VENTURE
CONTROIッ SYS・「 EMSP.LTD

RLA「 ilc
:05/24/040/00410/AM14/

Mcct No/Datc:22/81-

ALC2/2016
24.01.2017

Status:
Deferred

ILic.No/Dac:0510378008  Dcfcr Datc:

03.02.2014              107.03.2017

Ⅵ腋鮮熟AP
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Decision : NC observed that application for thc abovc AA has bccn rcferred to I)lll'l'Y lor
comments. NC decided to await their comments and dcfer the casc.

The case stands deferred to 07.03.2017.

Case No.:48/2/81-ALC2/2014  Party Namc:VINDHYA

‐TELElレ INKS LTD.,

RLA Filc

:11/24/040/00008//ヽ M14/

LTD.,

RLA File

:05/23/040/00075/AM14/

LTD.,

RI″ A File

:05/23/040/00537/AN413/

lンTD,

RI′A Filc

:05/23/040/00265/AM13/

Mcct No/Datc:22/8ト

ALC2/2016
24.01.2017

1ッ ic No/1)atc:1110027893

12.022014

24.01.2017

1ッ ic No/1)atc:0510379333

13022014

24.01.2017

1ンic.No/Date:0510380166

24.02.2014

24.01.2017

Lic.No/Datc:0510380165

24.022014

Status:

Dcね rrcd

Dcた r Datc:

0703.2017

to DOT ttr

Status:

Deferrcd

l)cfc・rI)atc:

07.03.2017

to DOT for

Status:

Deforrcd

Dcfc・ r Datc:

07032017

lo DOT%r

Status:

Dcfcrrcd

Dctr Datc:

07032017

to DOT br

HQ Filc

10 :01/81/050/00049/AM15/

IHQ Filc

ll 101/81/050/00013/AM15/

IHQ File

12 :01/81/050/00025/AM15/

HQ Filc

13 :01/81/050/00087/AM15/

Decision : NC observed that application for thc above AA has been referred
comments. NC decided to await their comments and defer the casc.

'l'he case stands deferred to 07.03.2017.

Case No.:12/2/81-ALC2/2014  Party Namc:BHANSAIン I Mcct No/1)atc:22/81-

CABIン ES&CONDUCTORS(P)AIン C2/2016

Decision : NC observed that application for the abovc AA has bccn refcrred
comments. NC decided to await thcir comments and def'er thc case.

The case stands deferred to 07.03.2017.

Case No.:24/2/81-AlJC2/2014  Party Namc:BHANSAIッ I レlcct No/1)atc:22/81-

CABLES&CONDUCTORS(P)AIン C2/2016

Decision : NC observed that application for the abovc AA has becn relerred
comments. NC decided to await their comments and dcler thc casc.

'fhe case stands deferred to 07 .03.2017.

Casc No.:86/2/81-A LC2/2014  Party Namc:BHANSAIン I Mcct No/1)atc:22/81‐

CABLッ ES&CONDUCTORS(P)Al′ C2/2016

Decision : NC observed that application for the above AA has bccn relerrcd
comments. NC decided to await their comments and de lcr thc casc.

The case stands deferred to 07 .03.2017.
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Case No.:4/23181-ALC2/2015 Partv Name:AMC COOKWARII Mect No/Date'22181-

(INDIA)PV′「 LTD IALC2/2016

2401.2017

HQ「ilc               RIン A Irilc               Lic.No/Datc:0710104232  Defcr Datc:
:01/81/050/00479/AM16/       :07/24/040/00046/AⅣl15/       120.052014              0703.2017

Dccision:NC dccidcd 10 ask thc flrm to submit the information as per DIPP UO No.

14 12/5/2017-1｀ SW/14 datcd 24/O1/2017 as under:

1. Information in rcspcct of SI.No. 3,5 & 1l of Standard Dcflciency Forrnat,export

product wisc.

2.Quantity ofcxportitems in Nos.also in addition to their wcights.

′
l｀hc casc stands dclbrrcd to 07.03.2017.

1´

´

I｀ I).

RIン A「 ilc

:31/83/040/00093/AM15/

1´ IMI′ I｀ I〕 I)

RI′A「 1lc

Party Namc:INDO C001´

(,OMPOSITI〕 S PRIVATE

Mcct No/Date:22/8ト

AlンC2/2016

24.01.2017

Lic.No/Date:3410040368

16.07.2014

AA has becn rcた rred

thc casc.

24.01 2017

Lic.No/Datc:3110064619

25.07.2014

2401.2017

1ン iC●No/Datc:0410159H6

Meet No/Datc:22/81-

ALC2/2016

Status:
Del'crred

Status:

Dcferrcd

Dcfer Datc:

07.03.2017

to DHI for

Status:

Dcfcrred

Dcfer Datc:

07.03.2017

to MSME for

Status:

DcFerred

Dcfcr Datc:

07.03.2017

to DOT for

Rejected

Casc No.:29/11/81-AI′ C2/2014 Party Namc:Alン S′「 OM INDIA
lン I M ITI〕 D,

HQ「 ilC RI′A「 ilc

15 :01/81/050/00343//ヽ
M15/       :34/24/040/00013/AM15/

1)ccision : NC Obscrvcd that application for the abovc

commcnts.NC dccidcd to awaittheir comments and dcfer

′
I｀ hc casc stands dcfcrrcd t0 07.03.2017.

Casc No.:3/23/81-AI′ C2/2015  Party Namc:ANAND´ I｀EKNOW McctNo/Datc:22/81-
AH)S ENGINlti]RING INDIA  AIン C2/2016

HQ Filc

16 :01/81/050/00478/Aヽ 416/

,, (-'ase No.:36/l I l8l- Al,C2/201 I

Decision : NC obscrvcd that application for the above AA has been referred
commcnts. NC dccidcd to await thcir comments and defer thc case.

'l'hc casc stands dclcrrcd to 07.03.2017.

Casc No.:6/l llSl-Al,C2l2Ol4 Parly Name:SIIiCI IEM Mcct No/Date:22/81-
・
1｀ 1,CHN01ンOGlltS PRIVATE  ALC2/2016

HQ IrilC

17 :01/81/050/00320/ノ
Mヽ15/       :04/24/040/00091/AM15/       128.072014

1)ccision : NC obscrvcd that application for thc above AA has been rcferred

commcnts.NC dccidcd to awaittheir comments and dcferthc casc.

′
I｀ hc casc stands dcibrrcd to 07.03.2017.
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HQ File

:01/81/050/00350/AM15/

HQ Filc

21 1:01/81/050/00570/AM15/

Iッ IMITED

RLA「 ilc
:04/24/040/00101/AM15/

RLA Filc
:34/24/040/00214/AM15/

24.012017

1′ ic.No/1)ate:0410159126

01.08.2014

Decision : NC noted that C&PC deficiency letter was issued to thc company on 03.09.2015
followed by reminder dated 09.10.2015. Sincc, no rcply was received from thc company
despite reminder, the committee decided to reject the case with dircction to company 10 pay
customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:2/I l/81-ALC2l20l4 Pafly Namc:'lTp Mcct No/1)ac:22/81- Approved
FECllNOIンOGIES PRIVATE Alン C2/2016
Iン IMITED

RI′ A Filc

Casc No.:10/23/81-ALC2/2015 Party Namc:URETHANE
ELAS´ I｀OM ERS

2401.2017

1ン iC●No/1)atc:0710106521HQ Fllc

19 :01/81/050/00316/AM15/      :07/24/040/00170/AM15/     125.08.2014

Decision :NC decided to ratify thc norms for the abovc AA on rcpcat basis with AA No.

0710095328 datcd 10.o5.2013asperrccOmmcndationofDIIIrcprescntativcprcscntinthcFneCting .

The casc stands deferrcd t0 21.03.2017.

HQ Filc RI′ A IIHc

20 :01/81/050/00485/Aヽ416/       :04/24/040/00199/Aヽ 415/       11.112014
.Decision:NC observed that rcply ofthe nrrn has been rcた

rred tO ⅣISⅣ II〕
decided to a、vait their commcnts and defcr the casc.

´
「 hc casc stands dcferrcd tO o7.03.2017.

Case No.:35/17/81¨ ALC2/2014 Party Name:ALSTOM INDIA  Mcct No/1)atc:22/81-
LIMITED,               Al.C2/2016

24.01.2017

Mcct No/1)atc:22/81‐

Al″C2/2016
24.01.2017

1ン iC●No/1)atc:0410159708

Status:

Dcfcrrcd

Dcfcr Datc:

07.03.2017

lbr commcnts. \C

Status:
Defcrrcd

Status:

Dcfcrrcd

Dctr Datc:
.07.032017

to MSMIう for

Lic.No/Datc:3410040713  Dcfcr Datc:
24.112014              o7.03.2017

Decision :NC observed that case for the above AA was rcferred to DI II for rc-cxamination
of the comments. NC decided to await their comments and defer thc casc.

The case stands deferred to 07.03.2017.

Case No.:13/23/81-ALC2/2015  Party Name:METENERE LTD  4ヽcct No/1)atc:22/81‐
AL′C2/2016
24.01.2017

22 HQ 1llc               RLA Fllc               I′
ic.No/1)atc:0510392478

:01/81/050/00488/AM16/       :o5/24/040/00423//ヽ Nl1 5/        18.122014

Decision :NC observed that applicatiOn fOr thc abovc/ヽ A has bccn rcfcrrcd

)も
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commcnts.NC dccidcd to awaitthcir comments and defcrthe case.

′
I｀hc casc stands dcfcrrcd to 07.03.2017.

Casc No.:26/17/81-AI」 C2/2014 Party Name:MAK CONTROLS Mcct No/Date:22/8ト
AND SYS′「 EMS PVT LTD.   ALC2/2016

2401.2017

HQ「 ilC RIン Al'ilc Lic.No/Date:3210077400

23 :01/81/050/00561/ノ
Mヽ15/       :32/21/040/00162/AM15/       21.012015

Dccision : NC obscrvcd that application for the above AA has been referred

commcnts.NC dccidcd to awaitthcir comments and deferthe casc.

′
I｀hc casc stands dcibrrcd to 07.03.2017.

Meet No/Datc:22/8ト

AlンC2/2016
24012017

Lic.No/1)atc:0310794207

26.02.2015

has bccn lssucd by RA

5 on Nct‐ to― Net Basis.

Status:

Deferred

Dcfcr Datc:

0703.2017

to DOT for

Closed

Mumbai vide
Accordingly.

Casc No.:6/22/81-AI,C2/2016  Party Namc:ASCENT
NI〕TヽVORKS PVT LTD,

HQ IlilC RIッ A Ililc

24 Dccision:｀
C obscrvcd that AA for the abovc Arm

lcttcr lヽ o.03/95/040/1060/Aン 117/122 dated 26.02.201

N(〕 dccidcd to closc thc casc.

26 :O1/81/050/00122/ノ
M`17/       107/24/040/00489/ノ M`15/

1)ccision:NC obscrvcd that reply ofthe flrln has been

dccidcd to awaitthcir commcnts and deferthc casc.

′
Fhc casc stands dcibrrcd to 07.03.2017.

Rノ i`nay takc suitablc consequential action accordingly.

Casc No.:7/5/81-A【 」C2/2015   Party Namc:TATA POWER
SOlンAR SYSTEMS L′ I｀D

Mcct No/Datc:22/81-

ALC2/2016
24.01.2017

Lic.No/Date:0710108018HQ「 ilC RI′A「 ilc

25 :01/81/050/00107//ヽ
N/116/       :07/24/040/00470/AM15/       ■504.2015

1)ccision : NC obscrvcd that application for the abovc AA has been rcferred

commcnts.NC dccidcd to awaitthcir comments and defcrthc casc.

′
I｀hc case stands dcfcrrcd to 07.03.2017.

Casc No.:2017181-Ll,C2l20l6 Party Name:LAXMI

HQ「 ilC

l〕 Iフ I〕CTRONICS MOUl′ DS&
PRI〕CISION ENGG P.1´TD.

RIッA「 ilc

Mect No/Datei22/8ト

ALC2/2016
24.01 2017

Status:

Deferred

Dcfcr Datc:

07.03.2017

to MNRE for

Status:
Deferrcd

Lic No/1)atc:0710108043  Dcfer Datc:

16042015               0703.2017

referred to DeitY for commentso NC

i絆鮮鮮糊静
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HQ Filc

27 :01/81/050/00181/Aヽ416/

HQ File

28 :01/81/050/00188/AM16/

HQ File

:01/81/050/00189/AM16/

HQ Filc

30 :01/81/050/00170/AM16/

HQ File

:01/81/050/00486/AM16/

DecisiOn:NC notcd that

Case No.:26/8/81‐ALC2/2015  Party Namc:ZENITH

‐PRECISIoN PVT I′ TD,

ENGINEERING LIMITED

RlンA Filc

:03/95/040/01o64//ヽ 4ヽ15/

RI´ A Filc

:05/24/040/00094//ヽ M16/

RLA「 ilc
:05/24/040/Ooo97//ヽ M16/

RLA Filc
:07/24/040/00o80/AM16/

RLA Filc
134/24/040/00123//ヽ M16/

E)HI denciency letter was

Caso No.:37/8/81-ALC2/2015  Party Namc:L&T

HYDROCARBON
Mcct No/Datc:22/8ト

ALC2/2016
24.01.2017

IンiC.NO/Datc:0310795786  Dcfcr Datc:

08.052015               07.03.2017

lッ ic.No/1)atc:o510394455

04.06.2015

Iン iC●No/Datc:0510394456
04.06201_h‐

Mcct No/1)atc:22/81‐

AIンC2/2016
24.01.2017

1´ ic.No/Datc:0710108374

16.06.2015

Status:
I)eferrcd

Status:

Dcfcrrcd

Dcfcr Datc:

07.032017

MSMIう ibr

Status:

Dcfcrrcd

Defer Datc:

07.032017

MSMIう fOr

Status:

Dcfcrrcd

Dcfc・r Datc:

07.03.2017

MSMEお r

Rejectcd

Decision :NC observed that company has sought extension of timc l.or filing of thc reply. NCdecided to allow the extension and defer the caie.

l'he case stands deferred to 07.03.2017.

Case No.:44/8/81-ALC2/2015  Party Name:MoTHERSON    Mcct No/1)atc:22/81‐

SUMISYSTEMS LTD,      AIン C2/2016
24012017

Decision : NC observed that apprication for the abovc AA has bccn refcrredcomments. NC decided to await their comments and dcrcr the casc.

The case stands deferred to 07 .03.2017.

CaseNo.:45l8181-ALC2l20lS par.ryName:MOTHERSON 
MecrNo/Dare:22/gl-

SUMI SYSTEMS I-'fD., AL,C2/2016
24.01.2017

Decision : NC observe.d that application lor the abovc AA has bccn rclbrrcd tocomments. NC decided to await their comments and defcr the casc.

The case stands deferred to 07 .03.2017.

Decision : NC observe.d that application for the above AA has been rcferredcomments. NC decided to await their comments and der.er the case.

The case stands deferred Lo 07.03.2017.

Case No.:l l/23181-ALC2/201s party Name:TBEA IrNERcy Mect No/Dare :22/gr_(tNDrn)pRrvATItLIMII'ED At.c2/2016
24.0t.2017

Lic.No/Dare:3 4 I 0041 397
23.07.2015

issued to the company on 27.06.2016



I'ollowcd by rcmindcr datcd 21.09.2016. Since, no reply was received from the company
dcspite rcminder, thc committcc dccidcd to reject the case with direction to company to pay
customs duty & applicable intcrcst for IIODC.

I{A may take suitablc consequcntial action accordingly.

Case No.:6/l4l8l-Al,C2l20l5 Party Name:GLAZIUM Mect No/Datc:22/8ト

HQ IlilC

「
ACADES PRIVATE LIMITED ALC2/2016

124.01.2017

RIンA Irilc                 Lic No/Datc:3110065618

32 :O1/81/050/00271//ヽ M16/        :31/83/040/00067/AM16/       03.09.2015

1)ccision:N(〕 obscrvcd that rcply ofthe flrrn has becn referrcd to MSME

dccidcd to a、 vait thcir commcnts and dcfcrthe casc.

′
Fhc casc stands dcfcrrcd to 07.03.2017.

Ibr commcnts. NC

HQ「 ile

33 :01/81/050/00337/AM16/

HQ Filc

35 :01/81/050/00432/AM17/

RI′A「 ilc

:22/24/040/00039/AM16/

RIン A Irilc

:02/24/040/00168/Aヽ 416/

Mcct No/Datc:22/8ト

Al′C2/2016
2401.2017

Lic.No/1)ate:0210206355

1412.2015

to flrm and no reply

Status:

Dcferrcd

Dcfer Datc:

07.03.2017

Status:
Deferred

Status:
Deferred

Defer Date:
07.03.2017

received. NC

Casc No.:14/17/81-AI′ C2/2015  Party Namc:COSMO FERRITES Mcct No/Datc:22/8ト
1ンTD。,                Alン C2/2016

24.01.2017

lンiC No/Date:2210015312  Dcfer Date:

17.09.2015               07.03.2017

Decision : NC obscrvcd that rcply of thc firm has becn referrcd to MSME for comments. NC
dccidcd to await thcir commcnts and defcr the case.

'l'he casc stands dcl'crrcd to 07.03.2017.

Casc No.:18/19/81‐ AIノ C2/2016  Party NamciSKIPPER LIMI・ I｀ED

HQ IrilC RIンA「 ile

34 :01/81/050/00433//ヽ
4ヽ17/        :02/24/040/00169/AM16/

1)ccision :NC obscrvcd that I)IPP dcncicncy lettcr scnt

dccidcd tO send a rclnilldcr to nrm and dcfcrthe casc.

′
I｀hc casc stands dcfcrred to 07.03.2017.

Casc No。 :17/19/81-ALC2/2016  Party Namc:SKIPPER LIMITED Mcct No/Date:22/8ト

・ALC2/2016
124.01.2017

Lic.No/Date:0210206359

15.12.2015

to flrlll and no reply

Status:
Deferred

Defer Date:
07.03.2017

received. NCI)ecisi<ln : C obscrvcd that I)IPP deficicncy lcttcr scnt
dccidcd to scnd a rcmindcr to firnr and dcl'cr thc casc.

'l'he casc stands dcl-crrcd to 07.03.2017.

臼



Case No.:2/23/81-ALC2/2015  Party Namc:COSMO FERRITES Mect No/Datc:22/81-

LTD.,                 Alン C2/2016
24.01.2017

Status:
I)eferred

Status:
Defcrred

Status:
Deferred

HQ Filc

36 :01/81/050/00477/AM16/

HQ Filc

38 :01/81/050/00120/AM17/

Case No.:10/7/81‐ALC2/2016

HQ「 ilC

RIレ A Fi!c

:22/24/040/00084/AM16/

COMPANY PRIVATE
LIMITED,

RLA Filc

RIンA Filc

:52/24/040/00077//ヽ M16/

IンiC No/Datc:2210015383  Dcfcr Datc:

18.12.2015               07.03.2017

AlンC2/2016
24.01.2017

Stalus:
I)cferrcd

1′ ic No/Datc:0310801730   1)cfc・ rI)atc:

1201 2016              07.03.2017

bccn rcfcrrcd tO MoS fOr commcnts.NC

Decision: NC observed that reply of the firm has been rclcrrcd to MSMIr lorcommcnts. NC
decided to await their comments and defer the case.

The case stands deferred to 07.03.2017.

Party Name:BAOS・「 EELINDIA McctNo/1)atc:22/8ト

:01/81/050/00112/AM17/       :03/94/040/00798/AM16/

Decision:NC observcd that rcply of thc flrm has

decided to await their commcnts and defcrthc casc.

The casc stands deferrcd t0 07.03.2017.

Casc No.:18/7/81-ALC2/2016  Party Namc:Iン &T
HYDROCARBON
IじNGINEERING LIMITED   24 01 2017

lッic.No/Datc:5210041765  Dcfcr Datc:

11.022016              07.03.2017

Mcet No/1)atc:22/81-

Al′C2/2016

Mcct No/Datc:22/8ト

ALC2/2016
24.01.2017

Decision :NC observed that DIPP deficiency letter dated 2.11.2016 scnt to company,
however no reply received. NC decided to send a remindcr to company and dcfer thc casc.

'fhe case stands deferred to 07 .03.2017.

Casc No.:2/7/81-AIコ C2/2016   Party Namc:DIANA ME′ I｀AIンS

HQ Filc RLA Filc

39 ・
01/81/050/00104/AM17/       :04/24/040/00228/AM16/

Decision:NC observed that rcply ofthc rlrm has bccn

decided to a、vait their comments and defer the casc.

Thc case stands dcfclTed to 07.03.2017.

1´ic.No/Datc:0410161606  Defer Datc:

16.02.2016              07.03.2017

rcfcrrcd tO MSME for commcnts.NC

Case No.:3/7/81‐ ALC2/2016   Party Name:STERA         Mcct No/Datc:22/8卜      Status:
ENGINEERING INDIA     ALC2/2016         Dcfcrrcd
PRIVATE LIMITED        24 01.2017

40 HQ Filc                lRLA rilc               I′
ic.No/1)atc:0410161615  Dcfcr Datc:

:01/81/050/00105/AM17/       :04/24/040/00231/AN116/        17.02.2016              07032017

Decision : NC obscrvcd that application for thc abovcノ Aヽ has bccn rcた rrcd to MSMIう  ibr

10

ViN00 KUrtl●R KASHVAP
rtiン禰:島ぶ

=喩
習乱。7

. :ryr ry1rqq1 qglJileylTi:111
' r.trlc cc,1.,.t ot Fo.erg^ Trrd..j,i :-ai,:r,'.: t.rr( (r, Cr(;.,rrrr(..cc

- - ':,rr .r ,, :tr, t,:c-lt,r4\,gC t_rr.r. -r^. N_ w Oe rhl



commcnts. NC dccidcd to await thcir commcnts and dclbr the case.

'l'hc casc stands dcl-crrcd to 07.03.2017.

Casc No.:5/7/81‐ AIノC2/2016   Party Namc:STERA
ENGINI〕 ERING INDIA
PRIVATI〕 IッIMlTED

RIン A Irilc

:04/24/040/00232/AM16/

RLA Irilc

:03/95/040/00829/AM16/

RLA l'Hc
:10/24/040/00125//ヽ M16/

Mect No/Datc:22/81-

ALC2/2016
24.01.2017

Lic.No/Datc:0310802700
18.02.2016

Meet No/Datc:22/8ト

ALC2/2016
24.01.2017

Lic No/1)ate:1010059443

30.03.2016

Status:
Deferred

Status:

Deferred

Dcfcr Datc:

07.03.2017

to MOS for

Status:
Deferrcd

HQ「 ilC

41 :01/81/050/00107//ヽ 4ヽ17/

HQl'ilC

42 :01/81/050/00127//ヽ
M17/

HQ Filc

44 :01/81/050/00189//ヽ 4ヽ17/

Lic.No/Datc:0410161616  Defcr Datc:

17.02.2016              07.03.2017

referrcd tO MSME for comments.NCDecision : NC obscrvcd that rcply of the firm has been
decidcd to await their comments and defer the case.

'l'hc casc stands dcl-crrcd to 07.03.2017.

Casc No.:25/7/81-ALC2/2016  Party Namc:PHOENIX FOILS  Mcct No/Date:22/8ト
PVT.1ンTD.              ALC2/2016

24.01.2017

Decision : NC obscrvcd that application for the above AA has been referred
commcnts. NC dccidcd to await thcir comments and deler the sase.

'l'hc casc stands dcfcrred to 07.03.2017.

Mcct No/Date:22/81-

ALC2/2016
24.Ol.2017

HQ「HC                 RIンAF‖c                Lic.No/Datc:0810137489  Dcfcr Datc:
:01/81/050/00545//ヽ 4ヽ16/       :08/24/040/00446/AM16/       22.03.2016               0703.2017
43 1)ecisiOn:N(〕

obscrvcd that hard copy ofthe application not received from RA,Hyderabad.

NC dccidcd tO scnd a rcnlindcr to thc conccrned Rcgional Authority to forward two set of

application along、 vith ncccssary documcnts fbr exanlination ofthc case.

′
I｀hc casc stands dcFctrrcd to 07.03.2017.

Case No.:1/1/81-ALC2/2016   Party Namc:ARFIN INDIA
LIMI′ I｀ 1〕 I)

Casc No.:4/10/81-AI′ C2/2016   Party Namc:FC1 0EN
CONNI〕 CTORSL′ IMI・ I｀ED

Dccision : NC obscrvcd that application for the above AA has been referred
commcnts. n--C dccidcd to await thcir comments and defer the casc.

'l'hc case stands delcrred to 07.03.2017.

Status:

Defcrrcd

Dcfer Datc:

07.032017

to DEITY for

い
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45

Case No.:43/7/81-ALC2/201`

HQ File

:01/81/050/00145/AM17/

Decision:NC Obscrved that

sentto DHI cOmmcnts.

Party Namc:VILAS
TRANSCORE LTD

RLA Filc

i34/24/040/000o5//ヽ 4ヽ17/

reply ofthc cOmpany

RLA File
:03/95/040/00074//ヽ M17/

RIンA「 ilc
:05/24/040/00045/Aヽ 417/

Party Namc:CORDS CABIフ E
INDUSTRIES LTD

IRIン A File

:05/23/040/00572/AM16/

ask the nrm to submit thc

Mcet No/Datc:22/8ト

AlッC2/2016
24.01.2017

I″iC.NO/1)atc:3410042050  Dcfcr Datc:

08.04.2016              1o703.2017

rcceivcd through email and samc is being

IStatus:

Dcfcrred

I)cfcr I)atc:

07.03.2017

MSMI]fOr

Status:
Deferred

1ン iC No/Datc103 10804637

12.05.2016

N4cct No/1)atc:22/81‐

AIンC2/2016
24.01.2017

Mcct No/1)atc:22/81-

AL′C2/2016
2401.2017

Status:
Deferred

I)cfcr I)atc:

07.03.2017

to MOS fOr

Status:
Deferred

Status:
Deferred

The case stands deferred to 0703.2017.

Case No.:44l7181-ALC2/2016 parry Name:coATEC INDIA Mcct No/Datc :22/gl-
ALC2/2016
24.01.2017

HQ File RLA File t.ic.No/Datc:2 ztoot5475:01/81/050/00146/AM17/ :22/24t040t00001/AMtl/ 2s.oq.zota
Decision : NC observed that application for the abovc AA has bccn rclcrrcd to
comments. NC decided to await their comments and dcfcr the casc.

The case stands deferred to 07 .03.2017.

Case No.:24l7181-ALC2l20l6 party Name:pHoENIx Foll,s Meet No/l)atc :22/gl-
PVT. LTD. AL.C2t20t6

24.0t.2017
HQ Filc

47 :01/81/050/00126/AM17/

HQ Filc

48 :01/81/050/00197/AM17/

Decision : r'v-C observed that application lor the abovc AA has bccn rclcrrcd
comments. NC decided to await their comments and dcfcr the casc.

The case stands deferred to 07.03.2017 .

Case No.:12/10/81-A【 フC2/2016 Party Namc:SHIVAlン IK
BIM13′
「 Alン CONTROlッ SIン TD.

Decision : NC observed that reply of the firm has been
decided to await their comments and defer the case.

'l'he case stands deferred to 07.03.2017.

I´ic No/Datc:0510398533  Dcfcr Datc:

17.05.2016              .o7032017

rcferrcd tO MsME fOr comments.NC

Casc No.:7/10/81-ALC2/2016

HQ Filc

:01/81/050/00192/AM17/

Dccision:NC dccided tO

1ンic No/Datc:0510398605  Dctr Datc:

24.05.2016              o703.2017

information as pcr I)IPP t」 o No.

49

12



121512017-'fSWl49 dated 24 10112017 as under :

l. Irirm has not submitted information called from them and have requested that the
Advancc Authorization may be ratified in line with their other Advance Authorization
No. 05 10395223 dated 06.08.20 I 5.

2. In currcnt Advancc Authorization, export items are different ( sizes, armouring etc)
than thosc in Advance Authorization No. 0510395223 dated 06.08.2015 and therefore,
it is not possiblc to fix norms as in this Advance Authorization.

3. Irirm may accordingly again be advised to submit the following information:

(i) Detailcd calculations lbr thc requirement of each raw material, export product
wisc supportcd by thc Cross scctional diagram of thc cable/Buyers data sheet.

(ii) Specific usc ol imporl item at Sl. No. 2 in the cxport items and basis for its
quantity.

(iii) Net wcight pcr KM of cach Cablc
(iv) Matcrial balancingviz.. net content of each imported and indigenous input, export

product wisc. per KM of export product.
(v) 'l'otal requircmcnt of cach raw material, export product wise, in a tabular form

'l'he casc stands defcrrcd to 07 .03.2017 .

Case No.:5/I0/81-At.c2/2016 Parry Namc:ANKUR lrxpoR'r's 
X;:$"J?;,e:22t81- 

Approved

24.01.2017

RI´ A Ir‖ c                  Lic.No/Datc:0510398622
:05/23/040/00089/AM17/       25.052016

Decision : NC dccided to ratify the norms for the abovc AA as per DIPP UO No. 121512017-
'l'SW/50 dated 24 10112017 as under:

50

L Words "containing 55000 Kgs. of Stainless Steel Circles" may be suffixed with the
dcscription of export product.

2. Words "olrclcvant grade & thickness" may be suffixed with the description of import
itcm and its quantity may be allowed as applicd for i.e.60500 Kgs. as l.l0 Kgs./Kg.
contcnt in thc cxport product .

Ii.A may takc suitablc conscqucntial action accordingly.

HQ Filc

:01/81/050/00190/ノ M`17/

Casc No.:16/10/81-A LC2/2016 Party Namc:VOI´ I｀II卜 IYDRO
PRIVATE LIヽ 41TED

51 IIQ lrile RIン A Irilc

:Oi/81/050/00201/ノ ｀`417/       :05/24/040/00078//ヽ M17/

1)ccision :NC dccidcd tO ask thc flrm to submit
´
I｀SW(B)datCd 02.H.2016 and dcfcr thc case.

Mect No/Datc:22/81-

AIンC2/2016
24.01.2017

Lic.No/Date:0510398617

25.05.2016

information as per DI-ll UO

Status:

Dcfcrred

Dcfcr Datc:

07032017

No.3(8)/16-
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The case stands deferred to 07.03.2017.

Case No.:49l7/81-ALCZ/2016 partyNamc:SIIRENIK
INDUSTRIES PVT. LI'D.

HQ Filc

52101/81/050/00151/AM17/

HQ Filc

101/81/050/00200/AM17/

HQ File

541:01/81/050/00153/AM17/

Decision : NC observed that application for the abovc AA has been rel.erred to
comments. NC decided to awaitiheir comments and deler the casc.

'fhe case stands deferred to 07.03.2017 .

case No.:15/ l0/81-ALC2l20l6 party Name:VJ ME'l'cRAF'f Mecr No/Date :22181-
(rNDrA) PVl'LTD ALC2t20t6

24.01.2017

RIッ A Filc

:31/82/040/00037/ノ Mヽi7/

RLA File

:09/24/040/00103/AM17/

RLA Fllc

:10/24/040/00014/AM17/

Mcct No/Datc:22/81‐

A[ンC2/2016
24.01.2017

1ンic.No/Datc:3110066160

26.05.2016

Iンic No/Datc:0910063696

27.052016

Meet No/Datc:22/8ト

AlンC2/2016
24.01.2017

1ンic.No/Datc:1010059496

31.05.2016

Status:

Dcfcrred

DcFer Datc:

07.03.2017

MSME for

Rejccted

Status:

Dcfcrrcd

Dctr Datci

07.03.2017

1)l〕 ITY for

53 Decision : NC noted that DIPP Deficiency letter was issued to the company on 20. 10.2016
followed by reminder dated 10.11.2016. Since, no rcply was reccived liom thc company
despite reminder, the committee decided to reject the casc with dircction to company to pay
customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:51/7/81-ALC2/2016  Party Namc:「 CI oEN
CONNECTORSIン IMI′ 1・ED

Decision : NC observed that application for the above AA has becn referred to
comments. NC decided to await their comments and dcler the casc.

The case stands deferred to 07 .03.2017 .

‐Case No。 :6/13/81‐ ALC2/2016  Party Namc:AMOD       Mcet No/Datc:22/8卜     status:
STAMPINGS P LTD       ALC2/2016          DcFcrrcd

2401.2017
HQ File               RLA File

Lンic.No/Datc:3410042235  Dcfcr Datc:

55‐
:01/81/050/00241/AM17/       134/24/040/00015/AM17/       ol.o6.2016              o7.032017

‐Decision : NC ObseⅣ ed that applicatiOn for the abOvc AA has bccn rcfcrred to I)III fOr
comments,NC dccidcd tO awaittheir comments and dcfcrthc case.

.The case stands deferred tO o7.03.2017.
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Case No.:4/l9l8l-Al,C2l20l6 PartyNamc:KSII Mect No/Datc:22/8ト Approved

HQ「 ilC

EI′ ICCTRICALS PVT.LTD.   IAIン C2/2016
124.01.2017

RI′A Irilc              Lic.No/Date:0210206724
:0 1 /8 1/050/00 4l9l AMl7 l :021241040/000421 AM17 1 0 1 .06.20 1 6

Dccision : NC dccidcd to ratify thc norms for the above AA as per DIPP UO No. l2l5l2}l7-
1'SW56 dated 24 l0ll20l7 as under :

'l'aking clue from SIONs C-670 & C-1626, Advance Authorisation may be ratified as

under:

l. Words " olrclevant grade " may be suffixed with the description of import item at
Sl. No. 1 and its quantity may be allowed as I I l5.l I MT as 1.02 Kgs./Kg. content
in thc cxport product.

2. Quantity of import itcm at Sl. No. 2 may be allowed as applied for i.e. 72.168
M'I"

I{A may takc suitablc conscqucntial action accordingly.

Casc No.:3/10/81-AI′ C2/2016  Party Namc:PHOENIX FOILS  Mcct No/Date:22/8ト
PVT.Iン TD.              Alッ C2/2016

24.01.2017

Status:
De ferred

Status:

Dcferrcd

Dcfcr Datc:

0703.2017

to MOS for

HQ Filc

57 :O1/81/050/00188//ヽ
4ヽ17/

HQ Filc

58 :01/81/050/00209/AM17/

RIン A「 ile

:03/95/040/00194/ノ Mヽ17/

RIン A Irilc

:03/95/040/00192/AM17/

Decision : NC dccidcd to ask the firm to submit the
2(l 0)120 I 6-'l' D datcd 22. 1 2.20 16 (copy cncloscd).

'l'he casc stands delcrred ro 07 .03.2017 .

Casc No.:24/10/81¨ AI,(〕2/2016  Palty Namc:PHOENIX
PVT IンTD

Lic No/Date:031080541l  Dcfer Datci
13.06.2016               07.03.2017

information as pcr MOS UO No.

「
OILS  Mcct No/Datc:22/8ト
ALC2/2016
24.01.2017

Lic No/Datc:0310805410
13.062016

Decision : NC obscrvcd that application lor the above AA has been referred
commcnts. NC dccidcd to await their comments and defer the case.

'l'he case stands dclcrred to 07 .03.2017 .

Case No.:27110/81-Al,C2l2016 ParryName:RAYCIIEM RPC MeetNo/Date:22181-
PV'r'r.'fD. ALC2t20t6

24.01.2017

59 I tQ lrilc Rl´ A Irilc

:01/81/050/00212//ヽ 4ヽ17/       :03/95/040/00088/AM17/

1)ccision :NC notcd that DIPP I)cflcicncy lcttcr

ib‖ owcd by renlindcr datcd 30.ll.2016. Since, |

Rejected

Lic.No/Datc:0310805444

14.06.2016

was issucd to the company on 20.10.2016

no reply 、vas rcceived fronl thc company

qa-dfcr Ri.tr .rsa.u-r rr SINGHgq q6qffdqp5 fr,-rrwr qrtrr<
Oeputy Ol.€ctor G€nerat of Forotgn TGde
_.fRPT a.rrtrrq q-ETtHqr=rq
OlEctorate Gl€n€El of FoElgn Trade
- --qitrfq g..I ErqTq 115rT6r.r
Mlnlatry of Commerc€ & lndustry
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despite reminder, the committee decided to reject the case with direction to company to paycustoms duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:32/22/81-ALC2/2016 Party Namc:JAY BHAWANI  Mcct No/Datc:22/8ト

METAL INDUSTRIES      ALC2/2016

24012017
IIQ File Rt.A File t.ic.No/t)atc:03 t0805546:01/81/050/00537tAMr7 r :03/941040100225/AMr7/ r6.06.2016

60 
Decision : NC observed that AA for the above firm has bccn issued on Repeat Basis by I{AMumbai vide letter No. 03/9410 4010225/AMl7/5 dated 16.06.20t6. Accordingty. Nc decidcdto close the case.

RA may take suitable consequential action accordingly.

HQ Filc

61 :01/81/050/00214/AM17/

HQ Filc

:01/81/050/00215/AM17/

RLA「 ilc
:56/24/040/Oool1/Aヽ 417/

RLA Filc

:56/24/040/00o12/AM17/

Iッ ic.No/1)atc:5610004933

23.06.2016

1ン iC.No/1)atc:5610004934

(〕loscd

‐Status:

Dcfcrrcd

Dctr Datc:

107.03.2017

to MOS fOr

Status:
I)efcrred

Case No.:29/10/81¨ ALC2/2016 Party Namc:NSIL EXPORTS   Mcct No/Dac:22/8ト
LIMITED ALC2/2016

2401 2017

Decision : NC observed that application for the above AA was referrcd
comments. NC decided to await their comments and defer the case.

The case stands deferred to 07 .03_2017.

Case No.:30/l0l8l-Al,c2/2016 party Name:NSIL ExpoRTS Mcet No/Date:22lgl_
I,IMII'ED ALC2I2O16

24.01.2017

う
４
‘
υ 23.062016

above AA was
dcttr the casc.

Dcfc・ r Datc:

07.032017

rcl'erred to MOS lor
Decision : NC observed that application for the
comments. NC decided to await their comments and

J'he case stands deferred to 07.03.2017.

Case No.:27l22/81-ALC2l20l6 party Name:ELECTRO Meet No/Date :22/g1- Status:
COPPER & ALI.OYS MIrG. ALCZ/2016 Deferredco. 24.01.20t7

HQ File RLA File Lic.No/Date:0 210206784 l)cfcr l)arc::01/81/050/005321AMt7/ :02/24/O4O/00O6U AMtl/ 24.06.2016 01.03.2017
Decision : NC observed that application for the above AA has becn referrcd to DIpp lorcomments. NC decided to await their comments and defer the case.

The case stands dqferred to 07.03.2017.

leil



Casc No。 :21/22/81-AIフ C2/2016 Palty Name:ANVIL CABlン ES
PVT IッTD.,

HQ「ilC              RLA Filc
:O1/81/050/00526/Aヽ 417/       :02/24/040/00054/AM17/

1)ccision : NC dccidcd tO ask thc nrrn lo subnlit the

12/5/2017-′ FSW/64 datcd 24/O1/2017 as undcr:

Lic.No/Date:0210206800  Defcr Datc:

30.062016              o7.03.2017

information as per DIPP UO No.

Mect No/Datc:22/81‐

Al´C2/2016
24.01.2017

Status:
Deferred

l. Voltagc rating of cablcs.
2. Dctailcd calculations for the requirement of each raw material, export product

supporled by thc Cross scctional diagram of the cable/Buyers data sheet.
3. Net weight per KM of cach Cable.
4. Matcrial balancing viz. net contcnt of each imported and indigcnous input per KM of export

producl.
5. Wastage claimcd on each import item, if any.
6. 'l'otal requircmcnt of cach raw material, exporl product wisc, in a tabular form

'l'he case stands defcrrcd to 07 .03.2017 .

VヽISC

Casc No。 :3/10/8卜 A LC2/2016  Party Namc:JINDAL SAヽ V
I′ IMH｀ItD

Mcct No/Datc:22/81-

AlンC2/2016

24.01.2017

Meet No/Date:22/8ト

AIンC2/2016

2401 2017

Lic.No/Date:0210206848
20.07.2016

to rlrrFl and no rcply

Status:
Deferred

Status:
Deferred

Defer Date:
07.03.2017

received. NC

65 Dccision:NC obscrvcd that DIPP dcAciency letter sentto■
rm on 20.10.2016 fo1lowed with

rcnlindcr datcd 30.ll.2016,howcvcr company has sought extension oftirne for flling ofthe

rcply.

′
Fhe case stands dcfcrrcd to 07.03.2017.

Casc No。 :17/22/81-Al“ C2/2016 Party Namc:U・1■
｀
AM GALVA  Mect No/Datc:22/8卜 ALC2/2016 Closed

HQl'ilC

:01/81/050/00193//ヽ レ117/

HQ「 ilC

HQ「 ilC
:01/81/050/00236//ヽ M17/

Dccision:NC obscrvcd

RIンΛ Irilc

:05/23/040/00157//ヽ M17/

S′ I｀ 1う 1う 1′ SIン IM11｀ ED,

RIンA「 ilc

Party Namc:OR10N METAL
POWDI]R PVTl´ TD

RLA「 ilc
:02/24/040/00063//ヽ M17/

that MSMI]deflcicncy lettcr scnt

1ッ ic.No/Datc:0510399000  Defer Datc:

06_072016 07032017

24.01.2017

Lic.No/1)atc:0310806249
:01/81/050/00522//ヽ M17/       :03/95/040/00260/ノ Mヽ17/       14.07.2016

66 Dccision:NC observcd that AA forthe above Arm has been issued on Repeat Basis by RA

ンIumbai vidc lcttcr No. 03/95/040/0260/AM17/287 dated 14.07.2016. Accordingly. NC

dccidcd tO closc thc casc.

RA rnay takc suitablc conscquential action accOrdingly.

(〕asc No.:1/13/81-AIJC2/2016

17                  1ゝ
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HQ File

68 :01/81/050/00238/AM17/

HQ Fi!e

69:01/81/050/00240/AM17/

HQ File

71 :01/81/050/00251/AM17/

RLA Filc

:34/24/040/00077/AM17/

RIン A Filc

:34/24/040/00087//ヽ M17/

RLA Filc
:56/24/040/00027/Aヽ 417/

Decision : NC observed that application lor thc abovc AA has bccn rclcrred
comments. NC decided to await their comments and defcr the case.

The case stands deferred to 07 .03.2017 .

decidcd to send a rcnlinder and deferthe case.

′
「 he case stands dcferred tO o7.03.2017.

Case No.:3/13/81¨ALC2/2016  Party Name:AMOD
STAMPINGS P LTD

Mcct No/1)atc:22/81-

ALC2/2016
24.01.2017

1´ ic.No/Datc:3410042405

04.08.2016

Mcct No/Datc:22/8ト

AI′C2/2016
24.Ol.2017

1ンic.No/Datc:3410042404

04.08.2016

Iン ic.No/Datc:5610004971

‐08.08.2016

cxtcnsion of tirllc fOr nling

Mcct No/1)atc:22/81-

V:N00 KUMAR KASHYA'

, ., li, ; # l:a J;l_Trx-*?Bxf, ,,
3■幸騨ilガ秘 Il■:
.,"vし

=｀

社ャ1l r: 「ヽ111).,1,、 .

Status:

Dcfcrrcd

Dcfcr Datc:

0703.2017

to DIII fOr

Status:

Defcrrcd

Dcfcr Datc:

07.03.2017

to DHI for

Status:
I)eferred

Status:
Deferred

Defer Date:
07.03.2017

of thc reply.

Case No。 :5/13/81‐ AlノC2/2016  Party Name:AMOD
STAMPINGS P LTD

Decision : NC observed that application for the above AA has bccn referred
comments. NC decided to await their comments and dcfcr the case.

The case stands deferred to 07 .03.2017 .

Mcct NO/1)atc:22/81-

AIッ C2/2016
24.01.2017

HQ File               RLA File              lic.No/Datc:3410042414  Dcfcr Datc:

70 :01/81/050/00239/AM17/       :34/24/040/00086/AM17/       05.08.2016              o7.03.2017

‐Decision : NC observed that application fOr the abOvc AA has bccn rcferrcd to I)卜
II おr

comments.NC decided to awaittheir comments and dcferthe case.

The case stands dcferred t0 07.03.2017.

Ｓｔａｔｕｓ‥
円

Case No.:4/13/81‐Al」C2/2016  Party Name:AMOD
STAMPINGS PI´TD

Case No.:16/13ノ81-ALC2/2016 Party Namc:NAT10NAL STI]I〕 1.Mcct No/Datc:22/81‐
AND AGROINDUS′ I｀RIES   ‐AlッC2/2016
:LTD.,                  24.01.2017

Decision : NC observed that company has sought
NC decided to extension of time and defer the case.

The case stands deferred to 07 .03.2017.

72 Case No.:11/13/81‐ ALC2/201` Party Namc:JAYBEE



HQ IrilC

:01/81/050/00246/AM17/

HQド ilC

73 :01/81/050/00506//ヽ
4ヽ17/

Dccision NC obscrvcd

commcnts.NC dccidcd

HQ「 ilC

74 :01/81/050/00536//ヽ
4ヽ17/

Casc No.:18/22/81-AI′ C2/2016

76

HQ「 ilC
:01/81/050/00523//ヽ M17/

IンAMINATIONS PVT LTD    ALC2/2016
2401 2017

RLA「 ilc
:05/23/040/00231/AM17/

Lic No/Datc:0510399391

0908.2016

Lic.No/Date:0210206910
19.08.2016

Mcet No/Datc:22/8ト

ALC2/2016
24.01.2017

Decision: NC obscrvcd that hard copy of the application not received from CLA
dccidcd to scnd a rcmindcr to thc concerned Regional Authority to forward
applicaLion alongwith neccssary documents for examination of the case.

-l'he 
casc stands dcl-crrcd to 07.03.2017.

Case No.:l/22181-Al,C2l20l6 Parly Name:CUINA S'ftlEI-
CORPORAT10N INDIA
PRIVATIう 1´ IMITIED

RIフA「‖c
:34/24/040/00138/AM17/

Mcct No/Date:22/81‐

AlンC2/2016

24.012017

Lic No/Date:3410042438
17.08.2016

that application for the above AA has been referred
to await thcir comments and defer the case.

Deferred

Dctr Datc:

07.03.2017

Delhi.NC
two set of

Status:

Deferrcd

Dcfcr Datc:

07.032017

to MOS for

Status:

Dcfcrred

Defer Datc:

07.032017

to MSME for

Status:
Deferred

Status:
Defcrred

′
Fhe casc stands dcfcrrcd to 07.03.2017.

Casc No.:31/22/81-AIJC2/2016 Party Name:INDIAN CHAIN  Mcct No/Date:22/81‐
PVTI´TD              ALC2/2016

24.012017

Dccision :]ヽ C obscrvcd that application for the abovc AA has been referred

commcnts.NC dccidcd to awaitthcir cOmmcnts and defcrthc casc.

´
I｀hc casc stands dcfcrrcd to 07.03.2017.

Casc No.:8/13/81-AIノ C2/2016  Party Name:CMR CONTROL  Mcct No/Date:22/8ト
SYS′ I｀ltMS INDIA PRIVATE   ALC2/2016
LIMI′「 l〕 1)                   24.01.2017

HQ IrilC

:O1/81/050/00243//ヽ 4ヽ17/

RIン A Irilc

:02/24/040/00089/ノ Mヽ17/

RIッ A Irilc

:31/83/040/00062/AM17/

Party Name:THERMO CABLES
Iン IMITItD

RIン A Irilc

:09/24/040/00126/Aヽ 417/

Lic.No/Datc:3110066308  Dcfcr Datc:

29.082016               07.032017
75 Decision : NC obscrved that application for the above AA has been referred to for DHI

commcnts rclatcs to DcitY. NC dccided to the application to DeitY for their comments and
dclcr thc casc.

'l'he case stands dcferrcd to 07.03.2017.

Lic.No/Datc:0910064078  Defcr Datc:

31.082016              0703.2017
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Decision : NC observed that hard copy of the application reccivcd from RA, Ilydcrabad. NC
decided to forward the same to DIpp for comments and defcr the casc.

'fhe case stands deferred Lo 07.03.2017.

Case No.:9/22/81-ALC2/2016  Party Name:JAY BHAヽVANI   Mcet No/Datc:22/8ト
METALINDUSTRIES      Al´ C2/2016

2401.2017
HQ Filc

:O1/81/050/00514/AM17/

HQ File

:01/81/050/00334/AM17/

HQ Filc

:01/81/050/00525/Aヽ 417/

Dccision:Nc decidcd
12/5/2017-´「 SW/79 dated

RLA Filc

:03/94/040/00491/AM17/

RLA「 ilc
:13/24/040/00025/AM17/

RLA Filc

:02/24/040/00115/AM17/

to ask tOhc flrm to submit

24/01/2017 as undcr:

Iン iC.No/1)atc:o310807565

02.09.2016

Mcct No/Datc:22/8ト

AIフC2/2016
24.01 2017

I′ ic.No/1)atc:0210207024

2309.2016

thc infOrmatiOn as pcr

Closcd

Status:
I)eferred

Status:

Dcfcrrcd

Dcfer Datc:

07.03.2017

DIPP Uo No.

Decision : NC observed that AA for the above firm has becn issucd Repeat Basis by ItA
Mumbai vide letter No. 03/95/04OlO4g1lAMl7l5 datcd 02.09.2016. Accoriingly. NC decidcd
to close the case.

RA may take suitable conscquential action accordingly.

Casc No.:1/16/81-ALC2/2016  Party Namc:RAJPUTANA

INDUSTRIES PVT Iン TD.

Iンic No/Datc:1310048376  Dcfer Datc:

09.09.2016              o7.03.2017
78

Decision : NC observed that hard copy of the application not reccived from RA, Jaipur. NC
decided to send a reminder to the concerned'Regional Authority to forward two sct of
application alongwith necessary documents for exam-ination of the casc.

The case stands deferred to 07.03.2017.

Case No.:20/22/81-ALC2/2016 Party Name:ANVIL CABLES  Mcct No/Date:22/8ト

PVT.LTD。,             AIン C2/2016
24.01.2017

l. Voltage rating of cables.
2' Detailed calculations for the requirement of each raw material, cxport product wisc supporled

by the cross sectionar diagram ofthe cabre/rluyers data sheet.3. Net weight per KM of each Cable.
4' Material balancing viz. net content of each imported and indigenous input per KM of exporl

product.

5. Wastage claimed on each import item, if any.
6. Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 07 .03.2017 .
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Case No.:16/22181-Al,C2l20l6 Pafly Name:UM Cln BLIIS l-'l'D., Meet No/Date:22181- CIosed

HQ IrilC

ALC2/2016
24.012017

Lic.No/Date:0310808258RIンA「 ilc
:01/81/050/00 521lAMIT l :0319510401004971 LMIT l 04.10.2016

80 l)ecision : NC obscrvcd that AA lor thc above firm has been issued on Repeat Basis by RA
Mumbai vide lcttcr No. 03/95/040104971AM171322 dated 04.10.2016. Accordingly. NC
dccidcd to closc thc casc.

I{A may take suitablc consequcntial action accordingly.

Casc No.:15/22/81-AI′ C2/2016 Party NamciSTERIン ITE POWER‐ Mcct No/Datc:22/81-
TRANSMISS10N lッ IM 11・ ED   :ALC2/2016

2401.2017

HQI'ilC               RI′ A Irilc
:01/81/050/00520//ヽ N417/       :03/95/040/00506//ヽ M17/

1)ccision : NC dccidcd to ask thc flrrn tO subnlit the

12/5/2017-´ I｀SW/81 datcd 24/O1/2017 as undcr:

Status:
Deferred

Lic No/Datc:0310808386  Dcfcr Date:

1410.2016              0703.2017

information as pcr DIPP UO No.

l. I)ctailed calculations lbr the rcquirement of each raw material supported by the
Cross scctional diagram of cxport product.

2. Nct rvcight pcr KM of cxport product.
3. Matcrial balancing viz. ncl content of each imported and indigenous input, per KM of

cxport prodLrct.

'l'hc casc stands dclcrrcd ro 07 .03.2017 .

Casc No.:12/22/81‐ AIフ C2/2016 Palty Namc:PRI]MIER Mcct No/Datc:22/81-
INDUS′ I｀RIAI′ CORPORAT10N Al´ C2/2016
Iン 1ヽ41TIED

RI´ A IFilc

2401.2017

Lic.No/1)ate:0310808424

Status:

Defcrrcd

Defer Datc:

0703.2017

to MSME for

HQ「 ilC

82 :01/81/050/00517/Aヽ417/       :03/95/040/00538//ヽ M17/       11710.2016

1)ccision :1ヽ C Obscrvcd that application for the abovc AA has bccn rcferred

commcnts.NC dccidcd tO awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcfcrrcd to 07.03.2017.

Casc No。 :14/22/81‐ AI′C2/2016 Party Namc:STERLITE POWER‐ Mcct No/Date:22/8ト
TRANSMISS10N LIMITED   ALC2/2016

.24.01.2017

HQ「ilC               RI´ Λ Filc              Lic.No/Datc:0310808426  Dcfer Date:

83 :01/81/050/00519/ノ
ヽヽ417/       :03/95/040/00537/AM17/       ■7.10.2016              07.03.2017

Dccision:NC dccidcd lo ask thc Arm to sublnit the information as per DIPP UO No.

12/5/2017-′ I｀SW/83 datcd 24/01/2017 as undcr:

1. I)ctailcd calculations

●
lbr thc rcquircmcnt of each raw matcrial supporled by the Cross

Status:
Defcrred

膠
n■RT_
VIN00ス UMAR KASHYAP

_,lirttIIち 」需 ぶ疇観乱.『
._:li■。電ど1■ ,「」象 、1ギ■...
,1`卜

':ヽ
,●  F静 ::I`1′ 1,,")il`。

'Ct',::1==U=ι
゛

・"vtど患レ::t」ムだ:ヽ『 野電
.`"・

21



sectional diagram of export product.
2. Net weight per KM of export product.
3. Material balancing viz. net content of each importcd and indigcnous input, pcr KM of

export product.

The case stands deferred to 07 .03.2017 .

Case No.:42/22/81‐ ALC2/2016 Party Namc:VEER-0‐ METAIン S IMcct No/Datc:22/81‐
PVT.LTD               ALC2/201`

24.01.2017

HQ Filc               RLA Filc
:01/81/050/00547/AM17/       :07/24/040/00232/AM17/

Decision:NC decidcd tO ask thc nrm to submit thc
12/5/2017-TSW/84 dated 24/01/2017 as under:

Status:
Dcfcrred

1ン iC●No/Datc:0710110524  Dcfcr Datc:
18.102016              o7.03.2017

information as pcr I)IPP UO No.

84

l. Specific list of Sheet metal components with their quantities in Nos. and net weights thercoL
2. Information in respect of SI. No. 3, 4, 5, 1 I & I 1A of Standard De ficiency Format-componcnt

wise.
3. Total requirement of each import item, export product wisc, in a tabular form.

The case srands deferred to 07 .03.2017.

Casc No.:11/22/81-ALC2/2016 Party Namc:PREMHtR Mcct No/1)atc:22/81-

INDUS・「 RIAIン CORPORAT10N AIッ C2/2016
LIMITED

RLA Filc

:03/95/040/00530/AM17/

HQ File

85 :01/81/050/00516/AM17/

HQ Filc

Decision : NC observed that application for thc abovc AA has bcen rcferred
comments. NC decided to await their comments and dcfer thc casc.

The case stands deferred to 07 .03.2017 .

Case No.:13/22/81¨ ALC2/2016 Party Name:REXNORD     Mcct No/1)atc:22/8卜 AI′C2/2016 Closcd
ELECTRONICS&CONTR01ン S24.01.2017
IッTD.

RLA Filc

24.012017

Lic.No/Datc:0310808554
19.102016

Mcct No/1)atc:22/81-

AIンC2/2016
24.01.2017

Status:

Dcforrcd

Dcfcr Datc:

07.03.2017

to MSMIう for

Iッ ic No/1)atc:0310808546
:01 /8 I /050/00 5l8l AM17 I :0319510401005t3/ AM|T I I 9. I 0.20 I 6

Decision : NC observed that AA for the above firm has becn issucd on Repeat Ilasis by ILA
Mumbai vide letter No.03/95/040l5l3lAMl7/No Norms-ll/322 darcd 19.10.2016.
Accordingly.NC decided to close the casc.

RA may take suitable consequential action accordingly.

Party Namc:PHッ OT
INDUS′「 RIES LTD

Status:
Deferred
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HQ IrilC Rl′A「 ilc Lic.No/Datc:0510400190
:01/81/050/00335//ヽ M17/       :05/24/040/00286/AM17/       20102016

1)ccision :NC obscrvcd that application for the above AA has becn referred

commcnts.NC dccidcd to awaitthcir comments and dcfcrthc casc.

′
Fhc casc stands dcfcrrcd to 07.03.2017.

Casc No.:29/22/81-Al′ C2/2016 Party Namc:HINDUSTHAN   Mcet No/Date:22/81‐

Defer Datc:

07.03.2017

MSME for

Status:

Deferred

Defcr Datc:

0703.2017

to MSME for

HQ「 ilC Lic.No/1)atc:0210207097  Defer Datc:

21.102016              07.03.2017:01/81/050/00534//ヽ M17/       :02/24/040/00126/AM17/
88 Dccision : NC obscrvcd that dctails of Industrial Registration no indicated in ANF 44 of the

Aapplication lrorm for the above AA. NC decided to ask the tLA/Firm to provide the same
lor I'u(hcr proccss of thc casc.

'l'hc casc stands deferred to 07.03.2017.

IうNGINIti3RING AND
INDUS′ I｀RH3S LTD.

RLA「 ilc

Casc No.:2/19/81-AI′ C2/2016  Party Namc:APAR
INDUS`I｀ RIES LIヽ41TED

ALC2/2016
24.012017

Status:
Deferred

Meet No/Datc:22/8卜     Approvcd
ALC2/2016
24.01.2017

Lic.No/Datc:0310808692HQI'llC RIン A Irilc

:01/81/050/00417/ノ Mヽ17/       :03/94/040/00637/ノ Mヽ17/       25.102016

Dccision:NC dccided to ratify thc norms forthc abovc AA as pcr DIPP UO No.12/5/2017-
′
I｀SW/89 datcd 24/O1/2017 as undcr:

1. Net wcighLs of 7246 Kgs., 8916 Kgs., l52l Kgs. & 341234 Kgs. may be specified
with thc quantities of cxport products from Sl. No I to 4 rcspectively
"UOM" of import items may bc corrected as Kgs.

Quantity of import itcm at Sl. No I viz. Primary Unalloyed Aluminium may be allowed
as 104160 Kgs.as 1.01 Kgs./Kg.contentin exportproductsatSl.No. l&4
Quantity of imporl item at Sl. No 2 viz. copper wire Itod (E.c. Grade) may be
allowed as 28205 Kgs. as I .01 Kgs./Kg. content in export products at Sl. No. 2,3 &. 4.

Quantitics of import itcm at Sl. No. 3 viz. PVC Resin may be allowed as I .01 Kgs./Kg
conlent in the export products at Sl. No. I to 4, as claimed by the firm.

RA rnay takc suitablc cOnscqucntial action accOrdingly.

Casc No.:4/22/81-AIノ C2/2016  Party Name:ANGLO STEEL   Mcct No/Date:22/81‐
PVTlンTD,               AlンC2/2016

124.01.2017

つ
４

う
Ｄ

4.

く
υ

HQ IrilC RI′ A Irilc Lic.No/1)atc:0310808875
:01/81/050/00509//ヽ M17/       :03/94/040/00612/AN417/       128.102016

1)ccision :NC obscrvcd that application for thc abovc AA has been referrcd

commentso N(〕 dccided to a、vaitthcir comments and deferthe casc.
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The case stands deferred to 07 .03.2017 _

Case No.:5/22181-ALC2/2016 party Name:ANGLo srEEL Meet No/Dar e:22/gl-
PVT LTD, 

Ii,?,;:,,f
HQ File RLA File t.ic.No/Date:03t0808g74

,, :01/81/050/005l0lAM17l :03/94/040t00611tAM17/ 2t.ro.2or6
Decision : NC observed that application for the abovc AA has bccn rclerrcd
comments. NC decided to await their comments and dcfcr the casc.

The case stands deferred to 07 .03.2017.

Case No.:8/2 2t8l-ALc2t2ol6 party Name:FLASI{ FORGII Mect No/Datc:22lg l -
PVT LTD ALCZ12Oy6

t4.01.2017

HQ Filc

92 :01/81/050/00513/AM17/

HQ Fllc

93.:01/81/050/00508/AM17/

HQ Filc

:01/81/050/00535/AM17/

RIン A Filc

:03/94/040/00650/AM17/

RIン A Filc

:03/94/040/00716//ヽ 4ヽ17/

ENGINEERING AND
INDUSTRIES LTD.

RIン A File

:02/24/040/00155/AN417/

Party Namc:A‐ l ITENCE
PRODUCTS cO.PVT.Iン TD.

I′ ic.No/1)atc:o310809027

08.112016

1ン ic.No/1)atc:0310809080

09.112016

AIンC2/2016
24.01.2017

L′ ic.No/1)atc:0210207133

15.11.2016

Mcct No/Datc:22/8ト

AIフC2/2016
24.012017

Status:

IDcfcrrcd

Dcfcr Datc:

07.032017

to MSMI〕 for

Status:

Dcfcrrcd

Detr Datc:

0703.2017

to MSMI〕 for

‐Status:

Dcfcrrcd

Dcfcr Datc:
.07.03.2017

to MSME for

Status:

Dcfcrrcd

Dcfc・r Datc:

07.032017

to DcitY ibr

Status:
Deferred

Decision :NC Observed that appHcatiOn for the abOvc AA has bccn refcrrcd

comments.NC decided tO awaittheir cOmments and defcrthc casc.

Thc case stands deferred tO o7.03.2017.

Case No.:3/22/81¨ALC2/2016  Party Name:AHURA MAZDA  Mcct No/1)atc:22/81‐
MFG.CO.PVT.LTD.      ALC2/2016

24.01.2017

Decision :NC observed that application for the abOvc AA has bccn rcfcrrcd

comments.NC decided to awaittheir cOmments and dcfcrthe casc.

′
「 he case stands deferred tO o7.03.2017.

Case No.:30/22/81-ALC2/2016 Party Namc:HINDUSTHAN   Mcct No/Datc:22/81-

Decision : NC observed that application lor the abovc AA has bccn rcferrcd
comments. NC decided to await their comments and deler the casc.

'l'he case stands deferred to 07.03.2017.

Case No.:2/22/81-ALC2/2016
０
ソ
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HQI↑ilC              RIンA rilc
:01/81/050/00507/AM17/       :03/94/040/00713/AM17/

1)ccision : NC dccided to ask thc flrin to subrnit

12/5/2017-′「 SW/95 datcd 24/O1/2017 as under:

Lic.No/1)atc:0310809184  Dcfcr Datc:

22.11.2016              0703.2017

the information as pcr DIPP UO No.

Quantity of Wirc Mcsh l]ox(cxport item) in Nos. also in addition to its weight.
Size of Wirc Mcsh Box(cxport item).
lnlormation in rcspcct of SI. No. 3, 5 & I I ofstandard I)cficiency Format.

′
l｀ hc case stands dcrcrrcd t。 07.03.2017.

Casc No.:10/22/81-AI′ C2/2016 Party Namc:PHOじ NIX FOILS  Mcet No/Datc:22/8ト
PVT IンTD.              ALC2/2016

2401.2017

HQ IrilC                  RI´ A Irilc                 Lic No/Date:0310809224
:01/81/050/00515//ヽ 4ヽ17/       :03/95/040/00598/AM17/       22.11.2016

1)ccision : NC obscrvcd that application for the above AA has been referred

commcnts.NC dccidcd to awaitthcir commcnts and deferthc casc.

１
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96

Mcct No/Datc:22/81‐

ALC2/2016
24012017

Lic.No/Date:0310809287

24.11.2016

Status:
Deferred

Defer Date:
07.03.2017

to MoS for

Status:

Deferred

Dcfer Datc:

07.032017

to MoS for

Approved

Status:
Deferred

l'lrc case stands dclerred to 07.03.2017.

(〕asc No.:7/22/81-AI,C2/2016

HQ「 ilC

97 :01/81/050/00512//ヽ M17/

Dccision:NC obscrvcd
comments.NC dccidcd to

Party Namc:CHANDAN STEEL
Iン 1ヽ 41′ I｀ ItI)

RLA Ir‖ c

:03/94/040/00742/ノ M`17/

that application for thc above AA has been referred
await thcir comments and defer thc casc.

.Fhc casc stands dcfcrrcd to 07.03.2017.

Casc No。 :1/19/81-Al“ C2/2016  Party Name:JAIN ME′「 AL
R01′ I´ ING MILLS,

98 Decision :NC dccidcd to ratify thc norms for the above AA on repeat basis with AA
No.0410159915 dalcd 19.12.2014 inclusive of 58.7o/o wastagc take cue from SION C-1153 as
pcr MSMIi commcnts vidc thcir cmail datcd I 8.01 .2017 (copy cnclosed).

I{A rnay take suitablc consequcntia[ action accordingly.

HQ IlilC

:01/81/050/00416//ヽ M17/
RI´ Al'ilc

:04/24/040/00130//ヽ N417/

Party Namc:SVAM
PACKAGING INDUSTRIES
PRIVA′ 1｀ 1,1フ IMITIう I)

RIンA「 ilc

Mcct rヾ。/Date:22/81‐

ALC2/2016
24.01.2017

Lic.No/Date:0410162527

29.11.2016

Mcct No/Datci22/81‐

ALC2/2016
24.Ol.2017

Casc No.:38/22/81‐ AI′ C2/2016

99

HQ「 ilC

●
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Lic.No/Date:0510400673  Dcfcr Datcl
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Decision : NC observed that application for the above AA has been
comments. NC decided to await their comments and defcr thc casc.

'fhe case stands deferred to 07 .03.2017.

Case No.:33/22/81-ALC2t20l6 party Name:KEI INDUSTRIES Mecr No/Dat e:22lgl_I_TMITED At,c:2t20l6
24.01.2017

:01/81/050/00543/AM17/ :05/24/040/00446//ヽ 4ヽ17/ 0812.2016

HQ File              RLA Filc
:01/81/050/00538/AM17/       :o5/23/040/00408/AM17/

Decision:NC dccided tO ask thc nrm to submit thc
12/5/2017-´「 SW/100 dated 24/01/2017 as undcr:

07.03.20!7

rcferred to MsMI]fOr

Lic.No/1)atc:o510400797  Defcr Datc:

14.12.2016              o7.03.2017

information as pcr DIPP UO No.

Status:
Defcrred

lo0 l. Net weight of each Cable.
2' Detailed calculations for the requirement of each raw matcrial, export product wisc

supported by the Cross sectional diagram of thc cable/lluyers data ih..t.3' Material balancing viz. net content of each imported und indig.nous input, for each
cable.

4. Wastage claimed on each import item, if any
5' Tabular statement giving total requirement of cach raw material, export product wisc.

The case stands deferred to 07.03.2017 .

Case No.:40/22/81-Al,C2/2016 parry Name:ULTRA FOII,

IHQ File

101:01/81/050/00545/AM17/

RLA Filc

:05/24/040/00453/AM17/

Party Namc:TuBEX INDIA

Mcct No/1)atc:22/81-

AI′C2/2016
24.012017

1ン ic.No/1)atc:o510400783

14.12.2016

Mcct No/Datc:22/81‐

AI′C2/2016

Status:

Dcfcrrcd

Dcfcr Datc:

07032017

to I)IPP fOr

Status:

Dcferrcd

Detr Datc:

07.03.2017

to MSMI]fOr

Status:
I)efcrred

Decision : NC observed that application for the above AA has bccn rclcrred
comments. NC decided to await their comments and defer the sasc.

The case stands deferred to 07 .03.2017 .

102

Case No。 :19/22/81-ALC2/2016 ‐Party NameiVEEKAY
SMELTI〕 RS PVT.Iン TD.

HQ Filc

:01/81/050/00524/Aヽ 417/

Decision:NC Obscrved l

comments.NC decided tO

The case stands deferred to 07 .03.2017 .

RI′A「 ilc

Mect No/Datc:22/8ト

AIンC2/2016
24.01.2017

Lic.No/1)ate:2610012779
:26/24/040/00019/AM17/       15.12.2016

that applicatiOn fOr the abovc AA has bccn rcfttrrcd

lawaitthcir cOmmcnts and dcfcrthc casc.

103‐
Case No.:39/22/81‐ ALC2/2016
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HQ Filc

:01/81/050/00544/ノ M`17/

1)ccision : NC dccided

12/5/2017-´ FSW/103 datcd

RIンA「 ilc

:05/24/040/00459//ヽ M17/

to ask thc flrrn to subnlit

24/O1/2017 as undcr:

24.012017

Lic.No/Date:0510400849  Defer Date:

19.122016              07.03.2017

the information as per DIPP UO No.

つ
４

う
０

Information in rcspcct of Sl. No.3 & ll of Standard Dcficiency F-ormat, export
product wise.
Input wcight lbr cach cxport item may be substantiatcd with blank size for each
export itcm, supporled by sizc of thc export item.
Ilasis/Justification for thc quantities of import items

´
I｀hc case stands dcibrrcd to 07.03.2017.

Casc No.:36/22/81-A IJC2/201` Party Namc:MANAKSIA
COATItD MI〕

´
「 AIンS AND

INDUSTRIES Iン IMITED

RI´ A lrilc

:02/24/040/00161/AM17/

HQ「 ilC
:01/81/050/00541/ノ M`17/

Mcet No/Date:22/81‐

Al′C2/2016

24.01.2017

Lic.No/Date:0210207218

21.122016

24.01.2017

Lic.No/Date:0210207221

22.12.2016

Status:

Dcfcrred

Dctr Datcl

0703.2017

to DIPP br
to MOS br

Status:

Dcferred

Defer Date:

07.03.2017

to DIPP for

Status:

Dcfcrrod

Dcfcr Datc:

07.03.2017

to DIPP for

lOa Decision : NC obscrvcd that application for the above AA has been referred
commcnls rclatcs to MOS. NC accordingly dccided forward the application
their commcnts and dcl'cr the casc.

'l'he casc stands dclcrrcd to 07 .03.2017 .

Case No.:35/22181-Al,C2l20l6 Party Name:MANAKSIA Mcct No/Datc:22/8ト

AI′UMINIUM COMPANY    Alン C2/2016

HQ「 ilC

105 :01/81/050/00540//ヽ
M17/

1)ccision : lヽ C obscrvcd that application for the abovc AA has bcen referred

commcnts.NC dccidcd to awaitthcir comments and defer thc case.

′
I｀hc casc stands dcfcrrcd to 07.03.2017.

Casc No.:37/22/8卜 A IJC2/2016 Palty Namc:P E S ENGINEERS McctNo/Date:22/8ト
PRIVATE Iン IMITI]D       Alン C2/2016

24.Ol.2017

HQ IrilC RI′A「 ilc Lic No/Date:0510400975

106 :01/81/050/00542/ノ
｀`417/       :05/24/040/00384/AM17/       28.12.2016

1)ccision : NC obscrvcd that application for the above AA has been referred

com mcnts.NC dccidcd to awaitthcir commcnts and deた rthc casc.

I｀hc casc stands dcibrrcd to 07.03.2017.
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HQ File

107 :O1/81/050/00528/AM17/

HQ Filc

108 :01/81/050/00529/AM17/

IHQ File

109 :01/81/050/00530/AM17/

HQ File

l10.:01/81/050/00531/AM17/

RLA「 ilc
:05/23/040/00467/AM17/

RIンA Filc

:05/23/040/00469/AM17/

RLA Filc
:05/23/040/00468//ヽ M17/

RLA Filc

:05/23/040/00466//ヽ M17/

I′ic.No/1)atc:0510401152

0501.2017

Iノic No/1)atc:0510401153

05.01.2017

lンic No/Datc:0510401156

05.01.2017

Iンic No/1)atc:0510401154

0501.2017

Mcet No/Date:22/8ト

AlンC2/2016
24.012017

1,ic No/Datcl1 01 0059679

0501.2017

AA has bccn rcfcrrcd.to

Status:

DcFcrrcd

Dctr Datc:

07.03.2017

to DcitY for

Status:

Dcforrcd

Dctr Datc:

07.03.2017

to DcitY for

Status:

Dcforrcd

Dcた r Datc:

07.032017

to DcitY lbr

Status:

Dcfcrrcd

Dcfcr Datc:

07.03.2017

to De■ Y for

Status:

Dcfcrrcd

Dcfcr Datc:

07.03.2017

Dl〕 ITY ibr

Case No.:23/22/81‐ ALC2/201` Party Namc:DIGI DRIVES    Meet No/Datc:22/8ト
P LTD                ALC2/2016

24.01.2017

Decision : NC observed that application for the above AA has been rcfcrred
comments. NC decided to await their comments and defer the case.

The case stands deferred to 07.03.2017.

caseNo.:24l22181-ALC2l20l6 PartyName:DIGIDRIVES MectNo/Darc:22lgl-
P.LTD ALC2I2OI6

24.01.20t7

Decision :NC observed that application fOr the abOve AA has bcen rcfcrrcd

comments.NC decided to awaitthcir comments and dcfcbrthe casc.

The case stands defcrred t0 07.03.2017.

Case No。 :25/22/81¨ ALC2/2016 Party Name:DIGI DRIVES    Mcct No/1)atc:22/8ト
P.LTD                Al´ C2/2016

24.01.2017

Decision : NC observed that application for the abovc AA has bcen rclbrrcd
comments. NC decided to await their comments and dcfcr the casc.

The case stands deferred to 07 .03.2017.

caseNo.:26122181-ALC2/2016 PartyName:DIGI DRIVES MeetNo/Date.22ltl-
P.LTD /\t,c2t20t6

24.01.2017

Decision : NC observed that application for the abovc AA has bcen rclcrred
comments. NC decided to await their comments and defer the casc.

The case stands deferred to 07 .03.2017.

Case No.:28/22/81-ALC2/2016 Party Name:「 CI O13N
CONNECTORS LIMI´ I｀ED

1l HQ「
ilC RI´ A Filc

:01/81/050/00533/AM17/       :10/24/040/00092/AM17/



commcnts. NC decidcd to await thcir comments and defer the case.

'l'he casc stands delcrred to 07.03.2017.

Casc No.:34/22/81-AIJC2/2016 Party Name:KEIINDUSTRIES Mcct No/Date:22/8ト
Iッ 1ヽ41TED               ALC2/2016

24.012017

Status:
Deferred

Decision : NC dccidcd to ask thc firm to submit thc
_ l215120l7-'l'SW/l l2 datcd 24 10112017 as undcr:lt2

l. Nct weight of cach Cablc
2. Matcrial balancing viz. nct content of each imported and indigenous input, for each

cable.
3. 'l'abular statcmcnt giving total requirement of each raw material, export product wise.

'l'hc casc stands dcl'crrcd to 07 .03.2017 .

HQ IrilC

:01/81/050/00539/ノ ｀` 417/

HQ IrilC

:01/81/050/00546/Aヽ 417/

RI′ AI↑ Hc

:05/23/040/00450/ノ N`417/

RI´ A Ililc

:05/24/040/00477/AM17/

Lic.No/1)ate:0510401144  Dcfcr Datc:

05012017              0703.2017

information as per DIPP UO No.

Casc No.:41/22/81-AIノ C2/2016 Party Namc:VEDANTA
l′ Iヽ41TI〕 D

Mcct No/Datc:22/8ト

ALC2/2016
24.01.2017

Status:
Deferred

Decision : NC obscrvcd that application for the
commcnts which rclatcs to M/o Mines. NC decided
commcnts and dclcr thc casc.

'l'lrc casc stands dcf'crrcd to 07.03.2017.

Lic No/Datc:0510401091  Defer Datc:

0501.2017 0703.2017

above AA was referred to DIPP for
lorward thc same to M/o Mines for their

Minutcs Ofninc Agcnda of Mccting No。 22/81 datcd 24.01.2017

lbr comments. NC

No. 0310756576

. rolt?'An.i;L": i,.;';:,i; ri'i Lit

29

Casc No.AR¨ 655 M/S.CARCI′ 0′ I｀ECHNICAIン PLASTICS IンTD.
No.22/81 HQ Irile No.:O1/81/1 AM'14/DES― II

堕 9
Irixation ol

Dccision:NC obscrvcd that application fЭ r thc abovc AA has becn rcfbrrcd to C&PC

dccidcd to await thcir comntcnts and dclcr the case.

'['hc casc stands dclcrrcd to 07.03.201 7.

Case No. AR M/S.MC COM INDU
No.22/81 HQ IrilC No.:01/81 7//ヽ M14/1)1〕SH

I)atcd:-24.01.2017 RLA File No.:03/95/040/00616/AM14
Subjcct: I{atification of norms in rcspect of Advancc

datcd 01.11.2013.



NC observed that application for the above AA has been referred to MSME for commcnts.
to await their comments and defer the case.

The case stands deferred to 07 .03.201i .

M/S.NARAYAN POWERTECH PRIVATElン IMI・ 1｀ED
HQ Filc No.:01/81/050/971/AM07/DI]S.H

RLA File No.:34/24/040/00179/AM07

Modiflcation of ixed norms
3410017503 datcd 28.11.2006

o{' Advancc Authorization No.

Decision: NC observed that reply of the firm has been referred to nf ll fo-r comments NC
await their comments and defer the case.

The case stands deferred to 07.03.201i.

M/S.ASIATIC ELECTRICAlン &SWI´ I｀CHGEAR PRIVATEIン IMH｀ 1]I)
File No.:01/81/50/271/AM10/

RLA Filc No.:05/23/040/00058/AM10

Modification/Amendment of ratificd norrns
Authorization No. 0510251 l0l dated 16. 10.2009.

respcct of Advancc

Decision: NC observed that application for the above aA nas ueen rctcrrco to MSME for comments.
NC decided to await their comments and dcler the case.

The case stands deferred to 07.03.2017.

M/S.SUMI MOTHERSON INNOVATIVE EN(〕 IN111〕RING IンIMH｀ 1〕D
Filc No.:01/81/050/00376/AMl1/

RLA File No.:05/24/040/00460/AM10/

Fixation of norms in respect of Advancc Aulhorizarion No. oitoz5sllg darca
17.02.2010.

Decision:
NC decided

Mhヽtry&

Decision: NC observed that application for the above
discontinued offering continued, NC decided to forward
case.

The case stands deferred to 07 .03.2017.

AA was refcrrcd
thc casc to MSMII

to C&PC. As C& PC has

I'or comments and delcr thc

M/S.MPP TECHNOLOGIES PRIVATI〕 LIMI′ I｀ 1〕D
HQ Filc No.:01/81/050/00464/AM‖ /
RIノ A FHc No.:07/24/040/00268/AM11/

Modification/amendment of ratified norms in rcspect of ndvancc A,rtt*ir"ti*
No.0710074776 datcd 12.102010.

Decision: NC observed that application for moErrcation oGorrs for thc abovc AA has bccn rclcrrcd to
DHI for comments. NC decided to await their commcnts and dcfcr thc casc.

The case stands deferred to 01.03.201i.

M/S.TttAFOMEC INDIA MAGNE′
「 Iこ了¨ Iン IMIT[〕 D

Filc No.:01/81/050/00270/AM13/

RLA Filc No.:07/24/040/00216/AM13/

Fixation of norms in respect of Advancc Autnori2aiion No.0710090674

慧
Udy09 8hとまLni

Casc No.AR-657
Mccting No.22/81

Dated:-24.01.2017

Casc No.AR-658
Mceting No.22/81

Datcd:-24.01.2017

Casc No.AR-659
Mccting No.22/81

〔)atcd:-24.O1 2017

Casc No.AR-660
ⅣIceting No.22/81

Datcd:-24.01.2017

Casc No.AR-661
Mccting No 22/81

Dated:-24.01.2017

凛 証蔦勝謡網1凛 1

Subject: in
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Dccision: NC obscrvcd that application
I)lll lor comments. NC decided to await

for ratification of norms for thc above AA has been referrcd to
thcir comments and defer thc case.

lon No.0710083779 dated
08.11.2011.

-l'!t" .ur" ttunat A.f"rr.

illecision:NCobscrvcd.thatapplicaiionlo,ratil,.ationofnorr,lilortheaffi
I DIII fbr commcnts. NC dccidcd to awail their comments and defcr thc case.

絣
Casc No.AR-663 M/S.Iン M WIND POWER BLADES(INDIA)PRIVATE LIMITED
M99亘 ng No.22/81 J_1lQ IIIC No.:01/81/050/00473/AM15/

蝸:肝子坐型71悦舗鱚 縄 rcspcct of advancc authorization
no.0710106866 datcd 20.10.2014.

dccidcd to await thcir commcnts and dcfcr thc case.

I'lrc casc stands dclcrrcd to 07.03.2017.

await thcir commcnts and dcfer the casc.

'l'hc case slands dcl'crred to 07.03.201 7.

lCit.No. nn-oos I M/S.cRoMp'tbw

MoAifrcation oi

i I)l II lor comments. NC dccided to await their comments and defer the case.

■

thet reply !I1!c_ firm has been refer ll for comments. NC decided to

31

Casc No.AR-662

「
ilc No.:01/81/050/00325/AM12/

TRA「OMI]C INDIA MAGNETICS PRIVATE LIMITED

Dccision:NC obscrvcd that application%rthc abovc AA to C&PC for comments. NC

No. Advance

1)ccision:卜 (C obscrvcd that rcply of thc Arin has bccn comments. NC decidcd to

HQ IrilC No.O1/81/050/00048/AM15/DES― H
RLA File No.:

0310767760 datcd 24.01.2014.

Dccision: NC observcd that lor ratification of norms for thc above AA has been

Casc No.AR-666 M/S.CR()MP′ 1｀()N GItl〕 AV13S IンIMITI〕D
Mccting No.22/81

1)atcd:-24.01.2017

ンlodi of fixed norms in respcct of advance authorization no.
0310766731 datcd 17.Ol.2014.

Irilc No 01/81/050/00066/AM15/DES― II

RLA Filc No.1

SLrb.iect:



await their comments and dcfer thc casc.

'fhc case stands deferred to 07.03.201 7.

Casc No.AR-667 M/S.DELPHI CO■ lNECTION SYS・ I｀1]MS PRIVATIう IノIMI´ I｀ED
Mccting No.22/81 Irilc No.:01/81/050/00103/AⅣ 116

Datcd:-24.01.2017 RLA Filc No.:10/24/040/00135/AM15
Subject: Fixation of norms in rcspcct of advancc authorization no. 1010059079 datcd

25.03.2015.

Decision: NC observed that application for ratification of norms for the aUove nn trai Ueen rcfcrrca to
c&PC for comments. NC decided to await their comments and defer thc casc.

The case stands deferred to 07 .03.2017 .

Casc No.AR-668 M/S.FCI OEN CONNECTORSLン IMH｀ 1]D
Mecting No.22/81 HQ Filc No.:01/81/050/00421/AM15/

Datcd:-24.01.2017 RLA File No.:10/24/040/00058/AM15/

Sr"rbject: Fixation of norms in rcspect of advancc authorization no. 1010058810 datcd

26.09.2014.

Decision: NC observed that application for ratification of norms f'or the abovc AA has been refcrrcd to
DeitY for comments. NC decided to await their comments and dcfcr thc casc.

The case stands deferred to 07.03.2017.

Casc No.AR-669

Datedl-24.Ol。2017

Sub.ject:

M/S.「CI OliN CONNECTORS Iン IMH｀ I〕D
HQ Filc No.:01/81/050/00154/AM16/

RlンA「 |lc No.:10/24/040/00140/AM15/

Fixatiol1 0fllornls in respect of advancc authorization no.

13.04.2015.

Decision: NC observed that application for ratification of norms for the above AA has been referred to
DeitY for comments. NC decided to await their comments and deler thc casc.

The case stands deferred to 07.03.2017.

1010059108 datcd

Casc No.AR-670
Mccting No.22/81

Datcd:-24.01.2017

M/S.VINEY CORPORATION PRIVATE
HQ Filc No.:01/81/050/00016/AM15

RLA Filc No.:05/24/040/00337/AM14

Modification/amendment of norms ln respcct ot' adrance authoriz:tion no.
0510378011 datcd 03.02.2014

Decision: NC observed that application l'or ratification of norms ioittrc abore-AA has Ueer, ."fcrrcO to
DeitY for comments. NC decided to await their comments and del'er thc casc.

The case stands deferred to 01.03.2017.

M/S.´ I｀1]XMACO RAIL&ENGINI〕 I〕 RIN(〕 Iッ IMI′ I｀ 1〕D
HQ Filc No.:O1/81/050/00125/AM15/DI〕 S.I1/
RLA File No.:02/24/040/00138/AM14/

．
　

一
　

一
　

一
Ｃ
ｄ

　

一

Ratiflcation of norms in respcct advancc

26.11.2013

Casc No.AR-671
Meetintt No.22/81

Datcd:-24.01.2017

Sub.ject: authorization no.0210196856d

V:N00 KUMAR KASHYAP
FO'ンギアヨ[島ぶ曙認駐誡..
:辮li=:ヨ屏警|‖111::
:iし ,=:1'、 lT颯 Pヾ賀
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（
一
●
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D"A;4"* NC obsErvcd that apptication lor 
"dtif,DIII for comments. NC dccidcd to await their commcnts and defer the casc.

'l'hc casc stands dcfcrrcd to 07.03.2017.

INDIA PRIVATE LIMITED
Mccting No.22/81

Datcd:-24.Ol.2017

norms in respect of aclvance authorization
l no.3110061138 dated 22.ll.2013.
|

Dccision: NC obscrvcd that application for modification of norms for the above AA was referred to
I)citY lor commcnts. NC dccidcd to await their comments and defer the case.

-fhe_cascstands dcferred to 07.03.20 1 7.

DIII lor commcnls. NC decidcd to await their comments and defer the case.

'l'hc casc stands dcfcrrcd to 07 .03.2017 .

Modification of ratified norms in respect of Advance Authorization No.
1 0910055693 dacd 09 o4.2013.

Decision: NC obscrvcd that DIPP dcficicncy letter sent to firm on 20.102016 followed *ith reminde.
datcd 16.01 .201 7. NC dccidcd to awair rcply of the firm and defer the casc.

'l'hc casc slands dcfcrrcd to 0l .03.2011 .

Casc No.AR-675 M/S.VINDHYA TELELINKS LIMITED
Filc No.:O1/81/050/00166/AM14/DES-11

RLA File No:l1/24/040/00021/AMi3/

natlt

Dccision: NC obscrvcd lhat application lbr ratification of norms for thc above AA has been referred to
I)citY lbr cornmcnts. NC dccidcd to await their comments and defer the case.

'l-hcrcasc standr _4!&g"d to 07.03.20 I 7.

Casc No AR-676 M/S.ATC PRI〕 CISION COMPONENTS PRIVATE LIMITED
Mccting No.22/81 HQ Filc No:01/81/050/00293/AM16/DES― I1/

RI′ A「 ile No1 05/23/040/00209/AM16/
Ratillcation of norms in respcct of Advance

datcd 19.08.2015.

Authorization No. 0510395360

q-adr<r R{s rrial.rrr stN(3H
BrT qEXf+a:{rr1; Rvl tsrqr<

Deputy Olrctor G€neral of Forelgn Trada
frvt qrqv qg,B+grr*c

Dlroctorate GgneEl ot Foclgn TEd€
zrrptq qq gg3T.I traTFr.I

Mlnlairy of Comm.rcc & lndurtry
vFJtr ara-<_ qlt fe-#_.tloo11

UdyLrS Crro\'.ri '^O'll

McctinA No.22/81

33

RLA Filc No:31/82/040/00186/AM14/
Sub-iect: 4ヽodi

Casc No.AR-673 M/S.AIン STOM PROJECTSINDIA Iン IMITED
No.22/81 HQ「ilc No:01/81/050/00515/AM12/DES.I1/

I)atcd: 2401.2017 RLA File No:03/94/040/01033/AMl

Dccision:NC obscrvcd that application for ratincation of norms above AA has been referred to

Casc No.AR-674 M/S.Ml]GHAlうNGINEERING&INFRAS′FRUCTURES LIMITED
f4!q!sfe.Z&1 HQ IrilC No.:O1/81/050/00263/AMI

I)atcd:-24.01.2017 RI′A「ile No: AM13/

1)atcd:-2401.2017

SLrb.lect:

1)atcd:-24.Ol。 2017
Sr"rbjcct:

Norms of Advancc Authorization



Decision: NC observed that application for ratification of norms lor thc above AA has becn rcfcrred to
DIPP (Chemical Division) for comments. NC decided to await their comments and defer thc casc.

'l'he case stands deferred to 07 .03.2017 .

Case No.AR-677
Mccting No.22/81

Dated:-24.01.2017

M/S.FRICT10N METAl′ FIBRItS(INDIA)PRIVATI〕
Irilc No:01/81/050/00415/AⅣ I13/1)ItS― I1/

RLA Filc No:05/23/040/00245/AM13/

Ratincation of norrns in rcspcct of Advancc Authorization No. 0510338445

dated 07.11.2012.

Decision: NC observed that application for ratification of norms for the abovc AA has been referred to
DIPP for comments. NC decided to await their comments and defer the case.

The case stands deferred to 0'7 .03.2011 .

M/S.HINDALCO INDUS・「 RIES Iン IMITIうD
Filc No:01/81/050/00440/AⅣ l16/1)l]S― I1/

RLA「 ilc No:34/24/040/00171/AM15/
Modincation of ratilcd norms in rcspcct

3410040605 datcd 08.10.2014.

Decislon:NC decided to ask to the flrm to submit the information as pcr DIPP UO No.

TSW/678-A/R dated 24/01/2017 as under:

l. Process of manufacture of "Copper cathode" from "Coppcr scrap" with wastages at each stage ol'
manufacture.

2. Separate quantities of "Continuous Cast Copper Rod/Copper Wire Rod" &
proposed to be exported against this Advance Authorisation.

The case stands deferred to 07.03.2017.

"Copper Cathodc"

Dccision:NC obscrved that application for modincat

MOS forcomments.NC decided to awaittheir comII

The case stands dcferred t0 07.03.2017.

M/S,PIIOENIX FOHッ S PRIVATI〕 Iン IMI′ l｀ 13D

F‖c No:01/81/050/00121/AM15/1)I〕 S― I1/

RLA F‖ e No:03/95/040/00677/AM14/

ol Advancc Autlrorization No.

o1- Advancc Authorization No.Modiflcation of ratined norms in rcspcct

0310760256 datcd 03.12.2013.

Decision: NC observed that application for modification of normJ fo-r ttrc aUovc n,t tras Ueen refericA to
MOS for comments. NC decided to await their commcnts and defer the case.

The case stands deferred to 07.03.2017.

<a*cr fH= tsau.rlr srNGH
3"q qerFftvr6Rvr qrqr<

Deputy Olrector e€n6El ot Forelgn TEda
rq<vr qrqrq qEtrB-{yrrfi-q

Dlrect_orat6 GeneEl ot FoElgn TEC'€qrfarW \..i gdfrr q=rg-q
MlnlEtry of Commerce & lndurtry

BEirri ar.rq. <{ ftffi-rroorrUclyog Bhawan, New ()ethl-11OO11

ず  cP
ltti=曇野 =

Casc No.AR-678
Mccting No.22/81

Datcd:-24.01.2017

Case No.AR-679
No.22/81

Datcd:-24.01.2017

Casc No.AR-680
McctinR No.22/81

Datcd:‐ 24.Ol.2017

Subject:

Casc No.AIヽ -681 M/S.CROMPTON GREAVES LIMITlう D

Subject:



Mccting No.22/81    11Q FilcNoi 01/81/50/003H/AM13/DES― I1/
1)atcd:-24.01 2017     1 1tlッ A Irilc lヽ o:03/94/040/00128/AM13/

Subjcct: [Modincarioiloftry ol Advance Authorization No.
0310709770 datcd 20.09.2012.

Dccislon:NC obscrvcd that application for rnodiflcation of norins for the above AA has bccn rcfcrrcd to
DI ll lbr corrments. r.r-C dccidcd to await thcir commcnts and defer the case.

'['hc casc stands dclerrcd to 07.03.2011.

Casc No.AR-682
Mccting No.22/81

1)ated:-24.01.2017

Decision: NC dccided to ratify the norms l'or the above AA as per
3(49)l2012l'l'SW(Uy394 datcd 06. I1.2012 as under:

ll,xport Product
l05KV(P), 1300mA Silicon Oil filled - 162 No.
l〕lcctronic ControHcr IIigh Voltagc Rcctincr

(nCt WCight/unit 1299kg.)

IPIPORT INPUT

M/S.ADOR POWERTRONIノ IMI´ I｀ED
HQ IrilC No:O1/81/050/00433/AM12/DES― I1/

ItIンA「ilc No:31/83/040/00189/AM12/
RatiAcation of norms in rcspcct of Advancc Authorization No. 3110052357

datcd ll.01.2012.

comments vide UO No.

Authorization No. 0710088940

Decision: NC obscrvcd that applicalion lor ratification of norms for thc above AA has been referred to
MSMII lor commcnts. NC dccidcd to awail thcir commcnts and defer thc case.

J hc c_qsg :ta1g!1$9&rq{ Lq o7. 01?91L

|´ I｀ hc casc stands dcfcrrcd to 07.03.2017.

|

鸞 撫S:NGH

of advance authclrization no.

above AA has been received and

RA takc suitablc

Casc No.AR-684 )v4/S.トッ11〕 I Alン POR′ I｀

Mccting No. 22{81 HO Irilc:01/81

I)atcd:-24.Ol.2017 RLA Irilc:03/95/040/00079/AM17/

Sub.jcct: norms ‖l respect
0310804562 datcd ll.05.2016.

Dccision: NC obscrvcd that a singlc copy of the
sarnc is bcing rcfbrrcd to DII']P lor comrncnts.

Iν1/S VI〕 I:lt― ()一 4ヽ1〕 `I｀ /ヽ 1ン S PV′ 1｀ .1ン IMI′ I｀ 1:1)一Ｇ
一ｍ
一助
一

110 1rilc:O1/81/050/00447/AM16/1)ES.H/



Decision: NC observed
samc is being referred to

The case stands deferred to 07.03.2017.

Date:l 3.02.20t1
Placc:New Delhi

Modification of fixed norms
0710109242 dated 08.01 .201 6.

rcspcct ol advancc authorization

that a single copy of the application for thc abovc AA has bcen rcceived
DIPP lor commcnts.

(Baljit Singh)
Deputy Director General Foreign Trade

q-s*<r Riu zsal.rrr sINGH
s:q qtrrRvrcr frvr qrqr<

Deputy Dlcctor GoneEt of Foretgn TEde
r+rcl qrqR qErTT<-srrilq

DlroctoEto G€n€El of FoElgn TEdeqrfuq q-.I ErGrrI qEIT6;rq
Mlnlstry of Commero & lnduetry

, st*q qq<. q{ fidt-rroorr-Udyog Bhawan, N6w Detht-1.tOO1.l

w
(Vinod Kumar Kashyap)
I"oreign'l'rade Devclopmcnt Offi ccr

ffie grqrq QrTqq
VINOO KUMAR KASHYAP

f)lzr arrrn trtm srfMir.rr irrn Tryl. Ocvslopmont Otrica,
-ivt arr.rr< rrrlrfi}lvrrt*q

Dr ro.3ic GcI--ril ot Foror(,a Tr.da
q r'1,. r i;q f*.r r. trr r.,rrrr. or C o.'r..rar.s

\.ql,r rr. ,. {J ft.JlI r.lyoO Glhi.'.\ ih. Now Ooalra

Case No.AR-686 M/S.TTP TECHNOlン OGIES PRIVATE lン IMH｀ 1〕D
MeetingNo.20181 Filc:O1/81/050/00183/ノ M`l1/
Dttcdi-24.01.2016 RLA Filc:07/24/040/00121/AMl1/
Subject: Modification of ratified norms in respect or novance 

-rtuthorization 
No.

0710012965 dated 1 5.07.2010.
Decision: The above case was discussed in the Norms CommittcJmccting Oarca z4.Ot .zo1l and
Technical Authority (DHI) reiterated thcir earlier stand that "scam Wclding whecl" is a ,tool'and not
'a consumable'. Accordingly, NC decided to maintain status quo in this casc.

RA may take suitable uential action accordi
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2410112017- Case No. 3/19/81 (M/s Avon Tubetech Pvt. Ltd.) (Advance
Authorisation No. 0510327267 dated 14.06.2012)

Advance Authorization may be ratified as under on repeat basis as per their Advance
Authorisation No. 05 103 19962 dated 13.03.2012:

l. Quantity of import item may be allowed as applied for i.e. 407 MT inclusive of
4.9 % wastage.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/5/2017-TSW/1 dated 24/01/2017

/多 ´ 恥
'ノ

じグ
(S.K.Jain)

Development Officer

_■7´



一メマタ‐多ゾ‐フリノア
DepartIIlent of lndustrial Policy“ &PromOtiOn

(TSW)

NC Meeting dated 24/01/2017-Case No.4/23/81(M/s AMC C00kware(India)PVt
LiⅡlited)(Advance Authorization No.0710104232 dated 20。 05。2014)

Firm may be askcd tO subllnit the fO1lowing details:

1. InfollllatiOn in respect of Sl. No. 3, 5 &  11  0f Standard Deflciency

Forlnat,export product wise.

2. Quantity ofexport iteⅡ ls in Nos.also in addition to their wcights.

NollllS COmrnittec may takc a view

,/ ---:L
(s. K..lrin]- 

| ott L't ,'
Development Officer

Norms Committee Ⅱ
DIPP No.12/5/2017¨ TSW/14 dated 24/01/2017

r .-i]-<r f€g /BALJlr SINGH
..q qETFregf.rt Rai qrqFr

"p"tv Oiilirir'O€nersl ol Fotelgn TEde
trrr qfqq rrP':'IqYm1-q

or.Siliiiteo'e..''' ( IurgnTEdo
qrFfq .F 'i-il6zl

r,,lriiitniorc'. ", & lnduttry

uoHirll,;,,. -' ;'*ill-9?btr,'

/
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DepartIIlent of lndustrial Policy`髭 Promotion

(TSW)

NC Ⅳleeting dated 24/01/2017-Case No。 7/10/81(Ⅳ1/S COrds Cable lndustries Limited)
(Advance Authorization No.0510398605 dated 24。 05。2016)

l. Firm has not submitted information called from them and have requested that the
Advance Authorization may be ratified in line with their other Advance Authorization
No. 05 10395223 dated 06.08.20 I 5.

2. In current Advance Authorization, export items are different ( sizes, armouring etc)
than those in Advance Authorization No. 0510395223 dated 06.08.2015 and
therefore, it is not possible to fix norms as in this Advance Authorization.

3. Firm may accordingly again be advised to submit the following information:

(i) Detailed calculations for the requirement of each raw material, export product
wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

(ii) Specific use of import item at Sl. No. 2 in the export items and basis for its
quantity.

(iii)Net weight per KM of each Cable
(iv)Material balancing viz. net content of each imported and indigenous input,

export product wise, per KM of export product.
(v) Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

ノ
~‐

多 Ч い ,′ L・
' 
と_

(S.K.Jain)
Development Offlcer

Norms Committee II
E)IPP No.12/5/2017-TSヽ V/49 dated 24/01/2017

-39´



Department of Industrial Policy
(rsw)

NC Meeting dated 2410112017- Case No. 5/10/81
Authorization No. 0510398622 dated 25.05.2016)

Norms Committee Ⅱ
DIPP No.12/5/2017-TSヽ V/50 dated 24/01/2017

5io
24-et ZotT

& Promotion

(M/s Ankur Exports) (Advance

Advance Authorisation may be ratified as under:

l. Words "containing 55000 Kgs. of Stainless Steel Circles" may be suffixed with the

description of export product.
2. Words "of relevant grade & thickness" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e.60500 Kgs. as l.l0 Kgs./Kg.
content in the export product .

Norms committee may take a view

.+--/ -/-- Lvl "ll zD) )
(S.K.Jain)

Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2410112017 - Case No. 4/19/81 (M/s KSE Electricals Pvt. Ltd.)
(Advance Authorization No. 0210206724 dated 01.06.2016)

Taking clue from SIONs C-670 & C-1626, Advance Authorisation may be ratified as under:

l. Words " of relevant grade " may be suffixed with the description of import item at Sl.
No. I and its quantity may be allowed as I I l5.l I MT as 1.02 Kgs./Kg. content in the
export product.

2. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 72.168MT.

Norms committee may take a view

I ---, 

-

"6" J;'dt'tt vt;
Development Officer

Norms Colllmittee II

DIPP No.12/5/2017-TSW/56 dated 24/01/2017

騨 …

―hi´
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Government of lndia
Ministry of Steel
TechnicalWing

2q-ot2a1

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorization (AA) No 0310805411 dated 13.06.2016 - M/s Phoenix Foils Private
Limited, Mumbai.

DGFT may refer to their UO note No 01/81/50/188/AM-17|DES-2/150 dated
13.12.2016 for ratification of input-output norm for import of Hot Rolled/Cold Rolled
Stainless Steel Coils, wide coils, strips, Thickness 0.20 mm to 5.0 mm ( Grade
3161316L) (Prime) against export of cold rolled stainless steel strips thicknesses 0.01

mm to 3.00 mm ( Grade 316/316L) ( Net Weight = 95000 Kgs) by M/s Phoenix Foils
Private Limited, Mumbai for comments/views of the Ministry of Steel. ln this
connection, the following information of the above mentioned AA may be obtained
from the applicant so that the aforesaid AA could be ratified:

(a) Thickness wise and grade wise width of cold rolled stainless steel coils/strips
(Prime) and quantity thereof to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel
coils/sheets/strips and quantity thereof to be exported.

(S.K.Bhatnagar)
Deputy lndustrial Adviser

丁elefax:011-23062490

Shtt vinod Kashyap,FttDO,DGF丁 ,Udyog Bhawan,New Delhi.
Ministry of Steel UO.No.2(10)/2016-丁 D dated 22.12.2016

町
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-L42+4/-20/7
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2410112017 - Case No. 21122181 (M/s Anvil Cables Pvt. Limited)
(Advance Authorization No. 0210206800 dated 30.06.20f 6)

Firm may be asked to submit the following information:

l. Voltage rating of cables.
2. Detailed calculations for the requirement of each raw material, export product

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input per KM of

export product.
5. Wastage claimed on each import item, if any.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

WlSe

-/ L^-

"6.x..1afii ' '112''tz-
Development Officer

Norms Colnmittee II
E)IPP No.12/5/2017‐ TSW/64 dated 24/01/2017
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Departlllent of lndustrial Policy`&PromOtiOn

(TSW)

NC ⅣIeeting dated 24/01/2017-Case No.20/22/81(P1/S Anvil Cables Pvt.Limited)
(Advance Authorization No.0210207024 dated 23.09。 2016)

Finn lnay be asked to subllnitthe fonowing information:

l. Voltage rating of cables.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input per KM of

export product.
5. Wastage claimed on each import item, if any.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

一
―
‐

´

一

議.翻 "らわ

Norms Committee Ⅱ
DIPP No.12/5/2017-TSW/79 dated 24/01/2017

Development Officer
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2410112017 - Case No. 15/22181 (M/s Sterlite Power Transmission
Limited ) (Advance Authorization No. 0310808386 dated r4.r0.2016)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material supported by the
Cross sectional diagram ofexport product.

2. Net weight per KM of export product.
3. Material balancing viz. net content of each imported and indigenous input, per KM of

export product.

Norms committee may take a view

名五計 "
Development Offlcer

Norms Committee II
DIPP No.12/5/2017-TSW/81 dated 24/01/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2410112017 - Case No. 14122181 (M/s Sterlite Power Transmission
Limited ) (Advance Authorization No.0310808426 dated 17.10.2016)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material supported by the
Cross sectional diagram of export product.

2. Net weight per KM of export product.
3. Material balancing viz. net content of each imported and indigenous input, per KM of

export product.

Norms committee may take a view

'-'
-4

/ ' 2-tl-l)L, 1-
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
E)IPP No.12/5/2017¨ TSW/83 dated 24/01/2017
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Departョment of lndustrial Policy`&Promotion

(TSW)

NC ⅣIeeting dated 24/01/2017… Case No。 42/22/81(Ⅳ1/S Veer-0-Ⅳ letals Pvt.Limited)

(Advance Authorization No.0710110524 dated 18。 10.2016)

Firm may be asked to submit the following information:

1. Specific list of Sheet metal components with their quantities in Nos. and
net weights thereof.

2. Information in respect of Sl. No. 3, 4, 5, 11 &. l1A of Standard
Deficiency Format-component wise.

3. Total requirement of each import item, export product wise, in a tabular
form

Norms committee may take a view
./ -,8

4{*,iitut,z.r
Development Officer

Norms Committee Ⅱ
DIPP No.12/5/2017-TSW/84 dated 24/O1/2017
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Department of Industrial Policy & promotion

(TS!v)

NCヽ4eeting dated 24ノ01/2017‐ Case No.2/1:ll;(M/S Apar lndustries Limited)(Advance
Authorization No.0310808692 dated 25。

10。 2嘔

Advance autho五satiOn may be ratifled as under i

熙:精亀1″貯
Smり
“
Wttd宙ぬ

d as Kgs

4淵翼f臨″il針肝鍮 ′晴:T器棚 鋼Ψ l里γ
腱山Кd

3opper Wire Rod(E C Grade)may be a110wed

i Quant牌 黒 1撫 ☆ W賓
た評 I悩 群 瀞

甘 111恥 穐content in the expOrt prOducts at Sl.No.:

NollllS conllnittee may take a vie、 v

Norlns Committec II
DIPP No.12/5/2017‐ TSW/89 dated 24/01/2017
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Departlllent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 24/01/2017‐ Case No.2/22/81(lⅥ/SA-l Fence Products Company Pvt.
Lillllited)(Advance AuthorizatiOn No。 0310809181 dated 22.11.2016)

Fillll rnay be asked to submit the fo1lowing details:

1.Quantity of Wire Mesh Box(eXport item)in Nos.also in addition to its

、veight.

2.Size of Wire Mesh Box(cXport item).

3. Infollllation in respect of Sl. No. 3, 5 &  1l  of Standard Deflciency

Fo.11lat.

NollllS COmrnittee may take a view

/才 競 l′ レほ

(S.K.Jain)
Development Offlcer

Norms Committee Ⅱ
E)IPP No.12/5/2017-TSW/95 dated 24/01/2017
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2■‐ο′-2●チSublect AA no 0410162527`td 20 11 2016 of nVelain Metal Ro!:ing M‖ 18

Tol no2 d゛ @nに ln
Dato 01′ 18/17 12 34 PM

Fromr Kanwalinder singh sodhi <kanwalinder.sodhi@nic.in>

Dear str

ThesublectAAmayberecommettdedonrepeatbasisasperAANo0410159915dated 19 12 14 indusiveof587%
wastage taking cue from S10N C‐ 1153
Regards
K.S Sodhi
AD‐ME
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Departlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 2410112017 - Case No.33l22l8l lWs KEI Industries Limited) (Advance
Authorization No. 0510400797 dated 14.12.2016)

Firm may be asked to submit the following information:

l. Net weight of each Cable.
2. Detailed calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Material balancing viz. net content of each imported and indigenous input, for

each cable.
4. Wastage claimed on each import item, if any
5. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view

Norms Committec II
DIPP No.12/5/2017-TSW/100 dated 24/01/2017
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(S.K.Jain)

Development Officer

一Sl_



/03
7

Departlllent of lndustrial Policy“ 髭Promotion

(TSW)

NC ⅣIeeting dated 24/01/2017 - Case No。  39/22/81
Authorization No.0510400849 dated 19.12.2016)

(M/s Tubex India) (Advance

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3 & I 1 of Standard Deficiency Format,
export product wise.

2. Input weight for each export item may be substantiated with blank size
for each export item, supported by size of the export item.

3. Basis/Justification for the quantities of import items

Norms committee may take a view ry>
,/,z fir 'l) Lr1

?t, 
K. Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/5/2017‐ TSW/103 datcd 24/01/2017
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Departlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 2410112017 - Case No.34122t81 M/s KEI Industries Limited) (Advance
Authorization No. 0510401144 dated 0S.01.2017)

Firm may be asked to submit the following information:

l. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3- Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view
. ,/

.V I--{ t-l 1, -, .
(S.K.Jain) t-

Development Officer
Norms Committee Ⅱ
DIPP No.12/5/2017-TSヽ V/112 dated 24/01/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2410112017- Case No. A/R-678 (M/s Hindalco Industries Limited)
(Advance Authorization No. 3410040605 dated 08.10.2014)

Firm may be asked to submit the following information:

l. Process of manufacture of "Copper cathode" from "Copper scrap" with wastages
at each stage of manufacture.

2. Separate quantities of "Continuous Cast Copper Rod/Copper Wire Rod" &
"Copper Cathode" proposed to be exported against this Advance Authorisation.

Norms committee mav take a view

/一
―

6.K.J統
14‐ヽ

Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/5/2017‐ TSW/678-A/R dated 24/01/2017
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